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• , • 	 .•• 	cENTFAL A.DMINIST1ATIVE TRIJNAL 

JWAHATI SENCr1 
'0DESSHEET 

1... Or igina1 Application 

2. Mise Petition 

Contempt Petition 

4•: Review Applicantion  

Applecant(S) OC'C 	 Union f India & Ors 

Mvocate for the hpplicaflts- 	
• 

Mv•oate for the RespOfldafltS 	
G . 

Order of the Tribunal 

The Applicant was appointed as C4ual 

Labour under the Respondents and engage as 

Surerintendent-cum Accountant/Senior Cl9r(c On 

01 .9.1993, he was granted temporary status. 

W4e he was working as such, Annexure-6 

Ad''ertisement No. 02/2005 has been issued inviting 

a4ications for vaous posts including for the post 

of pffice-Supdt-curn-Accountant ir the scale of 

RsA000-1 75-9000/-. The Applicant also applied for 

the said post. It is contended that in the 

ad4ertisement no' age limit was prescribed. 

Ho'ever, his candidature for the above post has 

notbeen considered on the ground that he i-

ovr-aged. Aggrieved by the said action 

Aplicant has filed this O.A. 

Heard Mr.M.Z.Ahmed, learned Senio 

Adocate for the Applicant. Mr.G.Baishya, Iearne 

Sr.G.S.C. accepted notice on behalf of th 

Resondent Nos.1, 2 & 4. For Respondent Nos. 3 

5 issue notice to them. 
Post on 08.11.2007. 
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12.9.2007 
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Je 08 11 20Q7 - Mr M Z Ahined leañied coune1 for 

the applicant is present SeiiceRport is 

awaited Counsel for the Respondents 

wants time to file written statement' Call 

7ljC2 	 this matter on 11.12.2007. 

	

• &W NA
- 	 S 	 - 

• 	 -. 	 . 	 . • 	 '7....i1 I 	 Member(A) 
Lm 

11.12.2007 	. 

5 

 ithicsé'wñften statement has 

afrady beenfiled. Subject to legal pleds 

	

- 	- 	 tabe examined at the fim;of hea(ng this 
•4!• 	fl 	 . 	 . 	 . c' -- 	... .... . 

case is admitted and opportunity is given 

to the Applicant to file rejoinder.  

Call this matter on 1601 2008 

	

• 	._.r 	- 	errr. 	ç .o_' z o D E a 	- 	 , 	
5' 

awaiting rejoinderfrom the'ApIi5cant 

- 	 ° 	
(Gutam Ray) ' 	(M R Mohanty) 

(C) 

	

	e;r 	Meber (A) . 	 .Vice-Chairman 
'bb'  
I : I II 	)L 

cz 	,o çrr ..oc 	o c 1601r'2008 	Mr Rommel Chefio, 4earned counsel 

cappeanng for the Applicant, seeks more time 
e F T r, - 	', -fo file rejoiner, because the Applicdnt is away 

, 	at his native presently. Pra,er is allowed 

Callthis . &atter on 20.02.2008 awaiting 
• • 	• .• 	 rejoinder from thApplicant. - 	•--" 	-''--C..... 	 IS_. _ 	fl1, 

• 	 ... 	
S 	m-.:I-i 	L 	 (Khushtram) 	 .. 	(M.R.Mohanty) 

Member (A) 	 chairrnan 

: 	r• 	 ..' .); 	 . 
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20.02.2008 	Mr. Ranien Chetia, learned counsel 

appearing for the Applicant has ifiect 

rejoinder in this case. Mr. U. Baishya, 

learned Sr. Standing Counsel appearing 

for the Respondent No.2 and Mr. M. 

Mohanta, on behalf of 

Mrs. R.S.Choudhury, learned counsel 

appearing for the Respondents has also 

received the copy of the rejoinder. 

Call this matter on 09.04.2008. 
( 

(ushm 
Member (A) 

Liii 

09.04.2008 	Call this matter on 26.05.2008. 

	

(Khushiram) 	(M.R. Mohanty) 

	

Member (A 	Vice-Chairmai 
nkm 

26.05.2009 	Mr M.Z. Ahmed, learned CouiièeF' 
appearing for the Applicant and Mrs R.S. 
Choudhury, larned Counsel appearing foi 
the Respondents are present. 

Call this matter on 18.08.2008. 

	

-. ( ushiram) 	(MR Mohanty) 

	

Member(A) 	Vice-Chairman 
ii km 
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18082008 	M r MZ Ahmed, learrd tel 

appearing for the Applicant, seeks an 

adjournment of the hearing of this. case. 

Mrs R.S. Choudhury, learned Counsel. 
apéarng for the. Respondents, has got no 

objection to the prayer for adjournment 

• 	
•':. This is a case of the year 2007. in the 

said, circumstances, call this matter on 
29.092008 for hearing; when Mrs RS. 

Choudhury should ohthin up-to-date 

instructions in the matterof regularIation 

of the Temporary Status Mazd.00rs (Ms) 

of the Respondent Orgi.nisati.on. This is 

necessary in view of the submission of Mr 
Mi. Ahmed, learned Counse appearing for 

the Applicants  that by an Orderr, 

No.BCG)46195 dated 08.07.2008 of the 

Administrative Officer of ICAR Researcb 

Complex for NJ3. Hill Re1ôt&committee 
was constituted to examhe the inaer -

related to regularization çf the s.rvkces of 

the TSMs, 
S 

Free copies of this order be handed 

o'xr to the learned Counsel for the Parties. 

hüsbwam) 	(M.R Mohanty) 
U c 	 Member(A) 	Vice-Chairman 
--.• 	 nkm 
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29.09.2008 	On the prayer of Mr.R.Chetia, learned 

counsel appearing for the Applicant (made in 

presence of Mrs.M.Khound, learned counsel 

. \_. 

	

	representing the Respondents) this case stands 

adjourned to be taken up on 01.12.2008. 

Mr.Chetia, undertakes to implead Union 

i. 
f9. 	j-eA 

2 

1'te. 

of India represented through Ministry of 

Agriculture and to implead Ministry of Finance, 

Govt. of India as party Respondents in this case.. 

He also undertakes to take step to implead 

ICAR as a party Respondent in a proper 

manner. 

Call this matter on 01.12.2008 for hearing. 

A copy of this order be supplied to 

Mr.R.Chetia, Advocate. 

(SNShua) 	I 	MRMohanty) 
Member(A) 	 Vice-Chairrnan 

/bb/ 

01.12.2008 	On the prayer of learned counsel 

a.ppearingforboththeparties,hearingofthiS 

case stands adjourned, call this matter on 

C 	 n t-ç 

16.12.2008. 

(M.R.Mo anty) 
liii 	 Vice-Chairman 



f. 

•:-62OO.uc.By filing M.P.NoJ5112008 the 
-Appllcant Intends to impiead. a new 

• 	 '. 1 .Respondent No.1. (as against exist:ing 
potident No.1) 9.nd to implead o more 

Respondents as Respondent Nos.6 and 7 in 

" OANo.219/2007. A copy of this M.P. has 
• 	• 	 eady been served on the Respandents 

side. 

Heard. Prayer to implead new 

)espondents is allowed. The Applicant to 
carry out necessary entries in the Cause 

Tiik page of the O.A. in course of the day in 

presence of the Court Officer. Mr P. Chetia, 

learned Counse) appearing for the 
Applicant, undertakes to file 3 (three) extra' 

copies of the O.A. and 3 (thre.e) sets of 
I- 

.-• 
Respondent Nos:1,' 6 and 7 in coirse of the 	- 

• 	day,  

Bcgjsry to issue notice to the new)y 

added. Respondent\ 	and 7 requirin 

them to;f1;theirwrftèi.statement by en& 
ofjanuary 2009. 	. 

CaD ths matter on 02.02.2009. 

MP.No.1 51/2008 stands disposed of.. 

(S.rik1acT 
Member (A) •.• 	Vice-Chairman 
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in this ce Secretary to the 
Government; of hidia in the Ministry of 

Agriculture, Krishi Bhwan, New Delhi-Ui 

and Secfretacy to the Governmenl; of Jndia 
in the Ministry of Finance, North Block., 
New Delhi-i and Director Gen era), ICAB.J  
were added as new Respondent Nosi., 6 
and 7. 

J)esftenotices to the newly added 

Respon den , no written statm ent; has 

been flied, by them. It appears, notice sent 

to the  Ministry of Finance has come hack 
H 	unserved because the Department name 

has not been descrihed therein. 

Fresh notices be issued to the newly 
• '. 	 added Respondent Nn. [Secretary to the 

Goveri m ent.of India in the 'Mm isty of 

Finance. (DeparbnenE of Expenditure), 
• •'. .' North Block, New Delhi-Ui), requiring them, 

to file their counter/wrillm. statement by 
31.03.2009. 

Mr H, Chetia, learned 'Counsel 

appearing for the App)icant, undertakes to 

• furnish enveJope containing required 

postages and correct address of 

• Respondent No.6 for issuance of unice to 

the Secretary1  Government of India in the 
Ministry of Finance (Department of 

Expenditure) in course of the day. He also 

undertakes to see a copy of the O.A. to 

Mr G. B&shya., learned Sr.. Standing 

Counsel for the Union of India, by day after 

tomorrow, i.e. ii. .02. .2009. 

Registry to issue notice accordingly. 

The learned Counsel for the Applicant 
undertake-s to file Rejoinder in this case by 

31 .032U09.- 
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	 Call this maUer on  31-03,2009. 

z$ i  -e 	

n kin 2 

A copy of this orjer he handed. over 
to Mr G. J3aishya,, 'earned Sr. Standir!g 

Collosell for the 

(M.R. Mohanty) 
Vice-Chairman 

31.03.2009 	Call this matter on 18.05.2009 for hearing. 
. .Tc_j., ,e2. 

i 	41 
- 

—1 	'• 	

?- 
'71& 

• Send copies of this order to the Applicant 

and to theRespondents in the address gIVen in 

the O.A. 

(M.R.Mohanty) 
Vice-Chairman 

/bb/ 
t8.O5.2009 
	 Call this matter •n 28t1 

2 

-- 	
1• 

L :S 

wv4 cwA 

July, 2009 awaiting reply from the 
Govt. of lndia. 

(M.R.Mohnty). 
Vice-Chairman 

t L 	O— gfrlgg 

20.07.2009 	This case has wrongly been listed today. 

__~_ 3 f L ((I _9~ 1 	Call this matter on 28.07.2009, 

~ S-10— is 
llle_~ 	

• (M,turvedi) 	 (M.R.Mohanty) 
Member (A) 	 Vice-Chairman 

I!c -.  °:, 
	/bb/ 

- 

(1 

- 	 p 
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28.07.2009 	There is a prayer for adjournment on 
behaif of the Appllca.nt. 

Call this matter on 08.09.2009 for 
, 	 hearing. 

(M.K. cfturvedi) 	(M.R. Mohanty 
' r 	 Me ber (A) 	Vice-Chairman 

1 	. 	 n•km 

	

08.09.2909 	On the prayer of the counsel for 

, 	 both the parties, call this matter on 
06.11.2009 for hearing. 

AI.-\ 	 tt&41 
In the written statement (filed on 

behalf of ICAR) it has been disclosed that 

• proposal to create posts was sent to the 

Government of India and Ministry of 

Finance wanted to borrow time till the next 

Plan period for releae of money for 
• tt 

- 9 fA 03 
creation of new posts. That has not yet 

been done; as has been disclosed by the 

Learned Counsel for ICAR. 

in the aforesaid premises, send 

copies of the O.A. and written statement to 
4 ? 	 the Department of Expenditure of Ministry 

rw 	j.1j. 	 of Finance (Respondent No.6) requiring 

4, 

	

	them to give their instruction/written 
statement by next date through the 

S 

S 

 Standing Counsel for Govt. of India. 

1 	
(4) 	Call this matter on 06.11.2009. 

(5) 	Send copies of this order to the 
* 

	

	 Respondents and to Respondent No. 6 
(along with the copy of the O.A, and 
written statemerit of ICAR) in the address 4kL C&5iz- I S 	t4 (Fz5T' 	given in the O.A. 

hL&ru 

(! vedi) 5 -  J1t9 
(M.R.Mohanty) 

Mdiber(A) 	V1c-Chaixman 
/PB/ 
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O.A.No. 219 of 2007 
a 

06. 1.2009 	Ust on 	17.11.2009 along with 

O.A.275/2006 as if is stated that these are 

• . 	 analogous mattets. 

(Madan 	ar.Chaturvdi) (Mukesh Kurnar Gupta) 

	

Member (A) 	 Member (J) 
/bb/ 

	

17.11.2009 	On the request of Poxy. •.coUnsl on 

behalf of respondents case. is adjourned to 

	

. 	 23.11.2009 	. 	.. .. 

List this matter on 2.3.11.2009.. 

(Madon K at Chaturvedi) (Mukesh Kumar Gupth) 

	

Member (A) 	 Member (J) 

23 11 2009 	Mr M 1 Azad, learned Sr counsel for ,  

the Apphcant states that relief claimed in 

para 10(11) 	 regutarization in 
.. 	.. 	.. 	•• 	servie since 1988 is not presed and 

• 	. 	,... 	. 	' 	. 	. ..•• .. 	therefore, Applicdnt would confine to other 
•• 	•- 	•. : 	............... •.. 	. 	reliefs 	prayed in the :prent 	Q.A.. 	1hi 

. statement has basically been madeon the 

objection of .  Mrs.R.S.Choudhu, learned 

counsel for ICAR that the reciefs claimed in 
.• .. 	the O.A; are not consequenfid to each other 

• 	and are prohibited under 	10 of the 

CAT (Procedure) Rules, 1987. 

	

• 	•.•,, 	. 	. 	List on07.12.2009. 

,. 

(Madan Kurøfhofurvedi) (Mukesh Kurflor Gupta) 
Member (A) . 	H 	Member (J) 

/bb/ 	• 



O.A. No. 219 of 2007 
4. 

I' 

	

07.12.2009 	List the matter on 07.01.2010. 

(Mukesor Gupta) 
c21 	 Member (J) 

T 	 /Im/ 
07.01 .2010 	On the request of Applicant, case is 

adjourned to 19 January, 2010. 

List the matter on 19.01.2010. 

L. 

(Madan KumøI /Chaturvedi) (Mukesh umai Gupta) 
Member (A) 	 Member (J) 

/PB/ 

	

19.01.201 () 	By the present application, Xap.ii Deo 
Chaudhay, who Is working as casual 
labourer since 1988 and conferred 
temporary status in terms of Government of 
India 11Casua) Labourers (Grant of 
Temporary Status and ReguiarisatIon) 
Scheme, 1993,. challenges communication 
dated 19.06.2007 and 05.02.2007. \Iide 
earlier 	communicatIon, 	applicant's 
candidbjre to the post of Office 
Superintendent..curn-Accotin tan t as well as 
LDC notified on 24.30 December 2005 has 
not been considered stating that he was 
overaged and as per clarification from 
Headquarter he Is not eligible for getting 
age relaxation for, Group 'C.' and 'B' post". 
Vide communication dated 05A02.2007 
National Research Centre on Mithun had 
conveyed to Drector, NRC, that as per 
Headquarter .: communication dated 
13.09.2006 Tern pprary Statns Labourers 
were not eli.ihle for age relaxation, which 
was reit:erated vide communication dated 
19.06.2007. . Contention raised by the 
applicant is that aforesaid advertisement, 

II 



•.vido instruction No.3 spedficaHy cowyed to ubc at 
large that "No age bar WiH be ajlicable 

for serving ICAR employee?.. Since he had 
been serving ICAR and doing regular 
nature of work as Superintendent-corn-

Acconntat and Senior.Clerk for more than 
a decade and as the advertisement did not 

- 'make out any further- darificalion about 
regular, temporary or rtherwise, he cannot 
be treated as ineligib)e on the ground of 
overage, in this view, lerned Sr. Advocate 
prays that he is entitled for re)ef as prayed 
for. 

Respond en 	in -th.eir reply have 
stated that as per clarification issued by the 
Headquarter, temporary service casual 
)abourers are not e)igibk for getting age 
relaxation. Appointment to aforesaid post 
has been carried and as on date no post is 
vacant where applicant could he adjusted, 

contended Mrs RS Choudhry, learned 
counsel for respondent Nos.3 and 5. it is 
fiirthr stated that the selected candidate 
has been shifted to another unit of ICAT of 
same institute nan. ely, National Research 
Centre on MJthun, ICAR, jhai-napani, 
Nag.aland. 

Placing reliance on JCAR Technical 
Services Rules, particularly para 8.4 
wherein age Is prescribed for Technical 
Services Cata gory 1, H and DI respectively, 
it was stated that specific age lilmit for 
each category specifically, i1owever, 
candidates belonging to SC/ST are provided 
norma) age relaxation applicable to 
Government employees. 

We have heard both sides and 
perused the pleadings. 



p 
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: 

Reply filed and verified on 04.1 12.2007 
does not make any averment: about the 
selection of any candidate or se)eced 

person against aforesaid vacancy and his 
posting. if that he so, respondents are 
directed to file a specific affidavit placing 
on record information on said aspect, 
including order of appointment as well as 
transfer order, if any, to some other unit to 
establish that the selection process initiated 
in December 2001 has culminated into an 
appointment much prior to the institution of 
present OA.., which was preferred on 
16.0.2007 and non-impleadment of the 
selected candidates will unsuit the 
-applicant. This shall he done within three 
weeks positively. 

List on 12.02-2010. 

Copy of the order be mae available to  
)earned counsel for respondents for 
compliance.. 

L 	Madcjn Kur1r Chalurved) 	Mukesh :Kumor Gupta) 
Member (A 	- 	 Member (i) 

6 

	

• 	?II,'(sqT 
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rikm 

12.02.2010 	Mr. D. Bhuyan, appeared on behalf 

, 	• L)i.'1 
of Mr. M.Z. Ahmed, learned counsel for 

the applicantand made a request for 

adjclurnment. 

List the matter on 10.03.2010. 

i /,  

6'LJ b7 

- 

M2tfr (°  

(Madan Kt 'ar Chaturvedj) 
Member (A) 

urn! 

9.'3.2L)LO 
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10.03,2010 	List before Division Bench on 29 

March2010. 
I  

J 	 (MikeshKar Gupta) 
U) 

2r9rJk 	IpbJ 

29.03.M10 	On the wrtXen .reue at Ms R,S 

(t't 

ç2Div 

nkrn 

05.04.2010. 	 On the request of ptoxy counsel for the 

(e1 	case is adourn'ed to 6.5.2010. 

L) 

(Madan Kr. Chaturvedi) 	(Mukesh .r. Gupta) 
Member (A) 	 Member (J) 

Im 

06.05.2010 	For the reasons recorded 
separaty. this O.A. stands disposed of,  

ChOUdh ury, learned cunseI for the 

respcn dents, adjcmrned 1o05.04,.2010. 

(Madon Kurnar Cho1urvec 	(Mukesh Kurnc3 Gupta) 
Mernbe 	 teniber (J 

1t€VJ 1v11 

2 I10 c12-1b 

(Y"d 

M9 
Sv 

(Madan KuflChaturvedi) (Mükesh urnar Gup) 
Mombor (A) • 	• Mombor (J) 

/pb/ 

. 	
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 219 of 2007 

Date of Decision: 06.05.2010 

Kapil Deo Chaudhury 	 S  
• ..................................App1ans 

Mr: M.Z. Ahmed, Sr. Advocate 

......................... Ad'vocates for the Applicant/s 
• 	 - Versus - 

U.O.L & Ors. - 
................................... ................................... 	Respondents 

Mrs. R.S. Choudhury 
.................................................A.dvocate forthe 

Respondents 

CORAM: 

• HON'BLE SHRI MUKESH KUMAR GUFFA, MEMBER (J) 

HON'BLE SHRI MADAN KUMAR CHATURVEDL MEMBER (A). 

Whether reporters of local newspapers may be allowed to see the 
judgment? 	. ; 	 y s/No 

Whether to be referred to the Reporter or not? 	Y 	o 

Whether their Lordships wish to see the fair copy 
Of the Judgment 7 	• 	

ro 

Judgment delivered by 
	

'Membe." 



'O.k No.219 of 2007' 

• 	CENTRAL ADMINISRATIVE TRIBUNAL, 
GUWAHATI --BENCH: 

• •: 	original Application No.219 Of 207 

Date of Decision: This, .thó 06 1  day of May 2010. 

HON'BLE MR. MU1SH KUMAR (3UFrA, MEMBER (J) 

HON'BLE MR.MADAN. KUMAR CHATLJRVEDI, MEMBER (A) • •  

'Kapil Deo Chaudhuiy 
Temporary Status Mázdoor 

- National Research Centre' on Mithun 
(ICAR), Jharnapani, Medziphema 
District - Diiiapux; -Nagaind. 	 ' 	..Appiicant 

By Advocate: Mr. M.Z. Ahind, Sr. Advocate along with Ms. B. Dutta. 

* 	-Versus. 	. 	;•. 	' 	'' 	' 

• I. 	Union of India 	 " 
• 	Represented by'the Secretary ' 

to the Gorornrnent of India 
• Ministry of Aglicultur9' 

• 	.Krishi Bhavan, New Delhi - 1 

The Director- 	' 	'' •' 
Ministry of Personnel and'Trainlng 

• 	GovérnmGnt of India, 	• 	' ' 	 ' 
NewDelhi - i.  

The Director  
National Research Centre on Mithun 

• ' 	ICAR, Jharnapani, Medziphema 	• 
District - Dimapur, Nagaind. 	 .' 

4; UnderSecretary (Animàl Science) 	' 
Government of india, 1CAR 
Krishi Bhavañ. New Delhi. 

The Assistant Administrative Officer 
National Research Centre on Mithun 
ICAR, Jhaniapani, Medzipherna 
District - Dimapur. Nagaind. 

The Secretary '• ' 	' " 

To the Government of India 
• Ministry of Finance  

Noith Block, New Delhi -1. 	' 	•' 

,Page1of3 
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7. 	Indian Council of Agricultural Research 
Represented by the Director General 
Krishi Bhavan 
Dr. Rajendra Prasad Road 
New Delhi - I. .Respondents 

By Advocate: 	Mrs. R.S. Choudhury. 

 

HON'BLE MUKESH KUMAR GUPTA, MEMBER (1): 

Heard Mr. M.Z. Ahmed, learned Sr. Counsel appearing for 

Applicant and Mrs. R.S. Choudhury, learned counsel for Respondents. 

A detail order has been passed after hearing bh sides on 

19th  January 2010. We are not reproducing the said order to avoid 

burdening the record. In terms of aforesaid order, Respondents have 

filed an affidavit whereby vide pam 7, it has been specifically stated 

that selection process initiated by issuing concerned advertisement. 

culminated in the offer of appointtnent.to Th. Dipal Meitsi an 31' July 

2008 itself and he joined on 01 8t August 2006. Later he was offered 

the post of Assistant on 29.11.2007. Said official has not been 

impleaded in present proceedings and therefore third party interest 

accrued in the meantime. It is further stated that it is a trite law that a 

party whose interest is directly or Indirectly affected, is a necessary 

party and in absence of impleadment of such official, no proper 

adjudication can be made. Non-Joinder of necessary parties is fatal 

and therefore present O.A. Is liable to be dismissed. 

Both sides agree that In this view of the matter, ax-fade, 

no relief can be granted. Issue raised by the Applicant cannot be 

adjudicated as any observation made directly or indirectly will aect.. 

said official. 
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4. 	Mr. M.Z. Ahmed. learned Sr.; Counsel appearing for 

Applicant states that he would be satisfied if present O.A. is .&sposed 

of by making an observation that in case any suitable post Is available 

it future, the Respondents should consider him, despite his ling 

over-aged. Since, this. question has not been raised in preseitO A, 

consideration of such an eventuality is not possible except making - 

observation that if.such a situation arises in future., he would be at 

liberty to make appropriate, representation to. the concerned 

authorities, which we expect would be considered fairly and justly by 

the authorities taking a sympathetic view, keeping In view his long 

service. 

Thus, O.A. is disposed of. No costs. 

/pbl 

(MADA' 1MAR CHATURVEDI) 
Member (A) 

-Z  
(MUKESH X.UMAR 0 A) 

Member ) 
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IN THE CENTRAL ADM[NTSTRATIVE TR[BUNAL 
GAUHATI BENCH, AT GUWAHATI 

O.A.No.-..l'__/2007 

Kapil Deo Chaudhury 
Applicant 

-Versus- 

Union of India & Ors 

Respondents 

LIST OF DATES 

1998 	-----------------The Applicant was appointed as Casual 
Labourer and was engaged as Office 
Superintendent- curn Accountant/Senior 
Clerk in the Office Of N.R.C. on Mithun 
I.C.A.R., Barapani. 

Pr.6.4/P4 
Annexures- 1,2 & 3/Pp 17 to 19 

16/02/1990 -----------------The Principal Bench of the Central 
Administrative Tribunal, New Delhi, passed 
a Judgment and Order on the basis of which 
the Applicant and other Casual labourers 
working in the ICAR were later granted the 
Temporary Status w.e.f 1/09/1993 by the 
Respondent No.2. 

Pr-6.4/Pp-4 and 5. 

08/04/1991 ---------------------The Respondent No.2 issued a letter granting 
age relaxation to casual labourers working in 
the I.C.A.R. 

Pr-6 .24/Pp- 12 
Aimexure-14 /Pp-34 

-o 
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1993 ------------------------------The Office of the National Research Center 
on Mithun was shifted to Jharnapani, 
Nagaland, and the Applicant was also made 
to shift to Nagaland. 

Pr-6.3/P-4. 

10/09/1993 -----------------------The Director, Ministry of Personnel and 
Training 	issued 	Office 	Memo. 
No.5101 6/2/90-Estt.(C), whereby the 
Scheme titled Casual Labourers(Grant. of 
Temporary Status and Regularisation) 
Scheme was notified and accordingly the 
Respondent Authorities of the NEH Region 
granted Temporary Status Mazdoor to all the 
Casual labourers along with the Applicant 
w.e.f.1/09/1993 

Pr-6 .6/P-S. 

12/12/1996 ------------------------ICAR Headquarters, by a letter, directed 
the Directors of the ICAR Research • 	 . institutes and others to submit quarterly 

• 	 Reports and also directed that in the 
meantime for the next two years no 
vacancy in Supporting Staff shall be filled 
up other than from the casual Labourers 
with Temporary Status. 

Pr-6.1 lIPp-7 
Annexure-4/ Pp-20 and 21. 

12/03/1997 -------------------------The Respondent Authority at New Delhi 
directed all its Units by a letter that all 
vacancies in Supporting Staff Grade-I to 
be filled up by the Casual labourers with 
Temporary Status and if it was not 
possible to regularise the Casual Labourers 
with Temporary Status, the respective 
Directors were asked to propose creation 
of Posts in the IX Plan for Supporting Staff 
for clearing the backlog of Casual 
Labourers with temporary Status. 

Pr-6.13/Pg-8 
Annexure-5/P-22 

12/01/1999 - - 	This learned Tribunal by an Order in G.C. 
No. 112/1987 relating to some of the 

11 
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Casual employees of the ICAR, observed 
that as regards the claim of regularisation 
of the Applicant in the instant case it is not 
justified for the learned Tribunal to make 
any Order and hoped that the Respondent 
will take necessary steps in accordance 
with law. 

Pr-6.1OIPp-6 and 7 

February 2005 ------------------The applicant along with other Casual 
Labourers, were given the benefit of 
General Provident Fund which continued 
till February 2005 until it was suddenly 
stopped, and instead offered the Casual 
labourers with Temporary Status the 
benefit of Employee Provident Fund, 
which was not acceptable to the Applicant 
as well as the other Casual Labourers. 

Pr-6.7/Pp-5 and 6 
09/06/2005 -------------------------- A letter No. RC (9) 26/2005 was issued by 

the Senior Administrative Officer under 
Director, ICAR Research Complex, North 
Eastern Hill Region, Barapani, which 
indicated that some form of process has 
been initiated for regularisation of 325 
Posts of Temporary Status Mazdoor 
serving under Director, ICAR Research 
Complex for North Eastern Region, 
Barapani, Meghalaya. 

Pr-614/P-8 
24-3 0 December 2005 --------------- The Director, National Research Center on 

Mithun(ICAR),. Jharnapani, Nagaland 
published an advertisement No. 02/05 in 
the Employment news calling for interview 
for the Post of Superintendent-cum-
Accountant. 

Pr-6.1 5/Pp-8 and 9 
Annexure-6/P-24 

21/01/2006 --------------------Applicant applied for the post of 
Superintendent-curn-Accountant. 

Pr-6.15/Pp-8 and 9 
Annexure-7/P- 25 
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2006 --------------------- 

28/06/2006 ---------------------- 

The Director, National Research Center 
on Mithun (ICAR), Jharnapani, 
Nagaland published an advertisement 
No. 1/2006/Nagaland for the Post of 
Lower Division Clerk. 

Pr-6.16 /P-9 

The Applicant applied for the post of 
LDC in the Office of the National 
Research center on Mithun, iharnapani, 
Nagaland against the Advertisement 
No. 1/2006INagalandJPost, to which he 
had not been called for interview. 

Pr-6.1 6/P-9 
Annexure-8/P-26A 

0 1/08/2006-------------------------Two other GoAmdLabourers were given 
regular appoiftthiifThistéad of the 	r I 

Applicant. 

Pr-6.1 6/P-9 

The Applicant applied for the post of 
Office Superintendent-cum-
Accountant in the Office of Krishi 
Vigyan Kendra, Kaushambi(I.C.A.R.) 
Ministry of Agriculture, Government of 
India. 

Pr-6.21/P 11 

10/08/2006 -----------------------This learned Tribunal in O.A. No. 
113/2005, dismissed an Application of the 
Casual Employees with Temporary Status 
who had approached this Tribunal being 
aggrieved with the withdrawall stoppage of 
the General Provident Fund benefit. 

Pr-6 . 8/P-6. 
19/10/2006-------------------------Call letter was issued to the 

Applicant. 

Pr-6.22/P-1 1 
Annexure- 1 3/P-3 3 

05/02/2007-------------------------The Under Secretary (Animal Science), 
National Research Center on Mith;un, 
Jharnapani, Nagaland, issued a letter to 
the Director, National Research Center 
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on Mithun, Nagaland that relaxation of 
age of Temporaiy Status Labourers to 
make them eligible for the post. other 
than the Supporting Staff, i.e. the posts 
under Group C and B is not admissible. 

• Pr-6.19/P-10 
Annexure-1 2/P-32 

17/02/2007 --------------------------- 	The 	Applicant 	submitted 	a 
representation for not calling him for the 
interview for the Post, he had applied 
for. 

Pr-6.1 7/P-9 
Aimexure- 9/Pp-27 and 28 

18/06/2007-------------------------As no reply was received by the 
• Applicant against the representation 

dated 17/02/2007 the Applicant again 
submitted a reminder before the 
Director, National Research, Center on 
Mithun, Jhaniapani, Nagaland. 

Pr-6.18/Pp-9 and 10 
Annexure- 10/Pp-29 and 30 

19/06/2007---------------------- .-- 	Assistant Administrative Officer by a 
letter informed the Applicant that as per 
the Headquarter letter dated 05/02/2007 
Temporary Status Labourer is not 
eligible for the purpose of getting age 
relaxation for the Post of Group B and 
Group C and as such owing to overage, 
the case of the Applicant could not be 
considered for calling for interview to 
the Post of Superintendent-curn-
Accountant as well as Lower Division 
Clerk. 

Pr-6.191P-10 
Annexure-1 1IP-31 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GAUHATI BENCH, AT GUWAHATI. 

O.A.No. 	/2007 

IN THE MATTER OF:- 

An application under Section 19 of the 

Central Administrative Tribunals Act, 

1985. 

IN THE MATTER OF :- 

Kapil Deo Chaudhury, 

Temporary Status Mazdoor, 

National Research Centre on Mithun 

(ICAR), Jiharnapani, Medzipherna, 

District: - Dirnapur, 

Nagaland. 
APPLICANT 

-Versus- 

) 	I 	0 	 4.,tJ 6 i 
rj 	 .4  
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Union of India, represented by the 

Secretary to the Government of 

India, ICAR, Krishi Bhawan, New 

Delhi. 

The 	Director, 	Ministry 	of 

Personnel 	and 	Training, 

Government of India, New Delhi-i 
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The Director, National Research 

Centre on IVlithun, ICAR, 

Jharnapani, District: -Dimapur, 

Nagaland. 

Under Secretary (Animal Science), 

Government of India, n C ' 

Krishi Bhawan, New Delhi. 

5. The Assistant Administrative Officer, 

National Research Centre on 

Mithun, ICAR, 

Jharnapani, Nagaland. 

.........RESPONDENTS 

1. PARTICULARS OF APPLICANT: - 

That the Applicant is a citizen of India, who after having graduated 

in Commerce from Allahabad University, joined as casual labour 

under the Indian Council for Agricultural Research (ICAR) in the 

year 1988, with the fond hope that his services will be regularised in 

due course of time upon satisfaction of the Respondent Authority. 

Subsequently he was appointed as a Temporary Mazdoor from 

01/09/1993 and has been engaged in the works as that of a regular 

Superintendent-cum-Accountant at . . . - ., National 

Research Centre on Mithun, Jharnapani, in the District of Dimapur, 

Nagaland. Since the Applicant had been made to do the regular 

nature of works all along till date, he has been denied 

regularisation of his service in spite of various representations. Even 

though he had applied for the Post of Office Superintendent - 

cuin- Accountant against the Advertisement No. 02 / 2005 and also 

(Y~~ 
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for the Post of Lower Division Clerk in the Office of National 

Research Centre on Mithun, Jharnapani, Nagaland on 28/06/2006 

against the Advertisement No. 1/2 006/NagalandlPostl dated 

07/06/2006, he had not been called for interview purportedly 

owing to being over aged. 

PARTICULARS OF RESPONDENTS: 

That the Respondents are the authorities under whom the 

Applicant has been serving as Casual labourer in the North East 

Hill Region and even though they have the power to regularise the 

services of the humble Applicant, they are deliberately exploiting 

him and denying the service benefits to which the Applicant would 

be otherwise entitled to after regularisation of his service. 

JURISDICTION:- 

The Applicant declares that this Application is within the 

jurisdiction of this learned Tribunal, at Guwahati. 

LIMITATION 

This Application has been filed within the period of limitation as 

contemplated under section 21 of the Cenfral Administrative 
Tribunals Act, 1985. 

ORDER AGANST WHICH THIS APPLICATION HAS BEEN 

FILED: - 

Non-regularisation of the service of the Applicant. 

The purported letter No. F. No. II (4)12006-IA-I dated 

05/02/2007 purportedly issued by the Under Secretaiy 

(Animal Science), National Research Centre on Mithun, 

I 



iharnapani, Nagaland, which is apparently fabricated and 

fraudulent. 

ifi. The letter No. NRCM (G) 134 Part-I)/05 dated 19/06/2007 

issued by the Assistant Adininistrative Officer, National 

Research Centre on Mithun (ICAR), Jharnapani, Nagaland. 

IV. Non-calling for interview for the Post of Office 

Superintendent-cuin-Accountant against the advertisement 

No.02/05 published in Employment News dated 24-30 

December by the Director, National Research Centre on 

Mithun (ICAR), iharnapani, Nagaland and for the Post of 

Lower Division Clerks against the advertisement. No. 01/06. 

6. FACTS OF THE CASE: - 

6.1 That the humble Applicant is a citizen of India and is 

presently residing at Jhamapani in the District of Dirnapur, 

Nagaland. 
6.2 That your humble Applicant, after having graduated in 

Commerce from Allahabad University, was appointed as 

casual labour under the Respondents in the year 1988 and 

was en.gaged as Office Superintendent-curn-

AccountantlSenior Clerk in the Office of the National 

Research Centre on Mithun at Barapani. 
6.3 That in the year 1993, the Office of the National Research 

Centre on Mithun was shifted to Jharanapani, Nagaland and 

as such the Applicant was also made to shift to Nagaland. 

6.4 That the Applicant has been serving at National Research 

Centre on Mithun (ICAR) (hereinafter called the NRCM), 

Jharnapani, Nagaland in the same capacity of an 

Accountant,' Senior Clerk, which is a similar nature of 

service as that of a regular employee of ICAR, with utmost 

sincerity and without any blemish and to the satisfaction of 

all concerned. It was only w.e.f. 01/09/1993, your Applicant 

F' 
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along with other casual labourers working in the I.CAR were 

given temporary status, based upon a Judgment and Order 

dated 16/02/1990 passed by the Principal Bench of the 

Cenfral Administrative Tribunal, New Delhi. 
Copies of some of the Certificates issued by the 

concerned Officers regarding the nature of 

works done by the Applicant are annexed 

hereto as Aiinexures-1, 2 and 3 respectively. 

6.5 That it was incumbent upon the Respondent authorities, 

soon after granting temporary status to the Applicant as well 

as other casual labourers working in the ICAR, to regularise 

t.heir services since they have been doing similar nature of 

works all along as that of regular employees of ICAR and 

the Respondent authorities undoubtedly never felt the need 

to abolish any of the Posts held by the Applicant as well as 

the other casual labourers in ICAR. 

6.6 That upon the Office Memo No. 51016/2/90-Estt (C) dated 

10/09/1993 being issued by the Respondent No.2, whereby 

the Scheme titled Casual Labourers (Grant of Temporary 

Status and Regularisation) Scheme was notified, the 

Respondent authorities of the North Eastern Hills Region 

granted the Temporary Status Mazdoor to all the casual 

labourers along with the Applicant w.e.f. 01/09/1993 but 

after more than 14 years having elapsed, the Respondent 

authorities of North Eastern Hills Region have, on some 

pretext or the other, failed to regularise the services of the 

Applicant except for a couple of casual labourers. 

6.7 That upon being granted the status of Temporary Ivlazdoor, 

your humble Applicant alon.g with other casual labourers, 

they were also given the benefits of General Provident Fund 

and the said benefits continued till February 2005 but all on 

a sudden, the Respondent authorities, without giving any 

4 



prior Notice to your humble Applicant and the other casual 

labourers, arbitrarily and illegally stopped the said General 

Provident Fund benefits and instead offered the casual 

labourers with temporary status the benefits of Employees 

Provident Fund, which was not acceptable to the Applicant 

• 	 as well as the other casual labourers. 

6.8 That being aggrieved by the action of the Respondent 

authorities, the members of the casual employees, with 

Temporary Status approached this learned Tribunal by way 

of O.A. No. 113/2005, but unfortunately this learned 

Tribunal, by an Order dated 10/08/2006, dismissed the 

Application of the casual employees with Temporary Status 

on the ground that the Tribunal ought not to adjudicate upon 

the issues raised, which purportedly arises out of a Policy 

matter of the Government involving expenditure in respect 

of the defined contribution under General Provident Fund 

Scheme, whereby it was stipulated that no deduction shall be 

made towards General Provident Fund contribution from the 

Government servants joining the service on or after 

01/01/2004 as the General Provident Fund Scheme was not 

applicable to them. 

6.9 That even after repeated requests made by the Casual 

labourers with Temporary Status, the Respondent authorities 

while allowing the Applicant along with others to continue 

to serve the Respondent ICAR for many years, failed to 

regularise their services as per directives of not only the 

instant Tribunal in O.A. No. 32/1991, but also directives of 

the higher authorities. 

6.10 That it is pertinent to point out that this learned Tribunal, in 

an earlier Order dated 12/01/1998 in G.C. No. 112/1987 

relating to some of the casual employees of ICAR, observed 

as follows: - 
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As regards the claim of regularisation of the 

service of the Petitibner we do not think that we shall be 

justified in making any Order in the facts and circumstances 

of the case but we hope and trust that the Respondents will 

take necessary steps in accordance with law." 

6.11 That it is necessary to point out that by a letter dated 

12/12/1996, ICAR Headquarters directed the Directors of 

ICAR Research Institutes and others, to submit quarterly 

Reports as per the enclosed fonnat and had also directed that 

in the meantime for the next two years no vacancy in 

Supporting Staff shall be filled up. other than from the 

Casual Labourers with Temporary Status. The Competent 

Authority had also ordered that the Director/AO of the 

Institute would be held personally responsible for violation 

of instructions related to casual labourers regarding 

engagement, regularisation etc., and that in appropriate cases 

responsibility may be fixed and may lead to even 

disciplinary .action. 

A copy of the aforesaid letter dated 12/12/1996 is 

annexed hereto as Annexüre-4. 

6.1.2. That the Respondent authority failed to submit the Reports 

as directed by the aforesaid letter dated 12/12/1996 and 

whatever information has been . sent was only to mislead 

ICAR Headquarters.' Posts, as directed were not at all 

created and instead, in total violation of the 1993 Scheme, 

the Respondent ICAR have appointed a number of Contract 

labourers to regular Posts, that too, not only in Group-D but 

also in Group-C Posts by totally ignoring the Applicant and 

his similarly situated colleagues. 

IW 



6.13. That the admitted position is that the Respondent authority 

at New Delhi directed all its Units by letter dated 

12/03/1997, after granting Temporary Status to all the 

eligible casual labourers, that all vacancies in Supporting 

Staff Grade-I be filled out of casual labourers with 

Ternporary Status. Further, the resultant vacancies of higher 

Posts in Supporting Staff may also be filled from eligible 

casual labourers granted Temporary Status. If it was not 

possible to regularise the casual labourers with Temporary 

Status in spite of the aforesaid measures the respective 

Directors were asked to propose creation of Posts in the IXtI1 

Plan for Supporting Staff for clearing the backlog of casual 

labourers with Temporary Status. 

A copy of the aforesaid letter dated 12/03/1997 

is annexed hereto as Annexure-5. 

6.14. That it would be evident from the letter No. RC (G) 26/2005 

dated 09/06/2005 issued by the Senior Administrative 

Officer under Director, ICAR Research Complex, North 

Eastern Hill Region, Barapani that some form of process has 

been initiated for regulansation of 325 Posts of Temporary 

Status Mazdoors serving under the Director, ICAR Research 

Complex for North Eastern Region, Barapani, Meghalaya 

but it appears that no efforts have been made by the 

Respondent Authorities, in as much as till date, only about 8 

Temporary Status Mazdoors have so far been appointed on 

regular basis. 

6.15. That it is necessary to point out that your humble Applicant 

had since applied for the Post of)rintendent/ 

which was advertised by Advertisement No. 02/2005 

but he was not even favoured with any call letters and 

instead some contract labourers have been given regular 

1 
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appointment, which was in total violation of the directives of 

the Respondent authorities themselves. It would be apparent 

that the Office of the Respondent No.3 has been deliberately 

publishing Advertisements for various Posts wherein the 

requirements for eligibility have been made extremely 

stringent with a view to deny. your humble Applicant and 

other eligible casual labourers a right to claim such posts. 

A copy of one of such Advertisement 

No.02/2005 dated 24-30 December 2005 

published in the Employment News and the 

applications are annexed hereto as Annexure-6 

and 7 respectively. 

6.16. That the Applicant begs to state that the Applicant had once 

again applied for the .Post of Lower Division Clerk (LDC) in 

the Office of Respondent No.5 against the Advertisement 

No.01/2006 but he was again not favoured with any call 

letters and instead two other C&.to abpurers had been given 

regular appointment and they joined their services on 

A copy of the Applicant's application 

is annexed hereto as Annexure-8 

6.17. That the Applicant thereafter submitted a representation 

dated 17/02/2007 for not calling him for the interview for 

the Post he had applied for. 

A copy of the aforesaid representation dated 

17/02/2007 is annexed hereto and is marked as 

Annexure-9. 

6.18. That as no reply has been received by the Applicant against 

his representation dat.ed 17/02/2007, the Applicant once 

again submitted a reminder dated 18/06/2007 before the 
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Director, National Research Centre on Mithun, Jharnapani, 

Nagaland, Koh.iina. 

A copy of the aforesaid reminder dated 

18/06/2007 is annexed hereto and is marked as 

Annexure-1.0. 

6.19. That in response to the aforesaid letter dated 17/02/2007 and 

18/06/2007, the Assistant. Administrative Officer, 

Respondent No.5 by his letter dated 19/06/2007, informed 

your humble Applicant that as per Headquarter letter dated 

05/02/2007 Temporary Status Labour is not eligible for 

getting age relaxation for Group-C and Group-B Post and as 

such owing to overage, the case of the Applicant could not 

be considered for calling for interview to the Post of 

Superintendent-cum-.Accountant as well as Lower Division 

Clerk. The aforesaid purported Headquarter letter dated 

05/02/2007 was also sent along with the letter, dated 

19/06/2007. 

Copies of the aforesaid letters dated 19/06/2007 

and 05/02/2007 are annexed hereto and marked 

as Annexures 11 and 12 respectively 

6.20. That a mere reading of the letter dated 19/06/2007 read with 

the enclosed letter dated 05/02/2007 indicates that the said 

letter dated 05/02/2007 is a fraudulent document 

manufactured by the Assistant Administrative Officer, 

Respondent No.5 manufactured for the sole purpose of 

denying your humble Applicant the right to the Post against 

which he had submitted application by stating that 

Relaxation of age of Temporary Status Labour to make them 

eligible for the Post other than the Supporting Staff, i.e. the 

Posts under Group —C and B is not admissible", without any 

authority of law. in the absence of any authentic directives 

F/I 
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from the ICAR Headquarter, New Delhi this learned 

Tribunal necessarily placed reliance upon the aforesaid letter 

dated 05/02/2007, more so, as the Respondent Authorities at 

Barapani have in fact appointed both Contract labour as well 

as Casual Labour in both Group C and B Post.s in the recent 

past. 
6.21. That in this connection the Applicant, states that the 

Applicant had also applied for the Post of Office 

Superintendent-cum-Accountant in the Office of Krishi 

Vigyan Kendra, Kaushambi (ICAR), Ministry of 

Agriculture, Government of India. 

6.22. That the Convener, Selection Committee, Krishi Vigyan 

Kendra, Kaushambi by their letter dated 19/10/2006, called 

your humble Applicant for the interview for the Post of 

Superintendent-cum-Accountant to be held on 05/11/2006 at 

3.30 P.M., and even though the Applicant is overaged, but 

the Applicant, could not appear before the said Selection 

Committee owing to the late receipt of the call letter dated 

19/10/2006, and his own personal problems at the relevant 

tune. 

A copy of the aforesaid call letter dated 

19/10/2006 is annexed as Annéxure-13. 

6.23. That the Applicant is continuing to serve as the 

Superintendent-curn- Accountant since his joining the ICAR 

in the year 1988, a Post which is much above the minimum 

Group D Post and he cannot be bound to start at the 

minimum scale of pay prescribed for a Group D Post in the 

event of regularisation and as such the Applicant will be 

entitled to pay protection and he cannot be subjected to the 

minimum of the Pay Scale in the lowest of a group in a 

particular Office in so far as the ininimuni Pay Scale is 

concerned. The last Pay drawn by any employee, before 
/. 
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regularisation of the Applicant must necessarily be protected 

by the Respondent authority. 

6.24. That the Applicant begs to state that the Applicant has been 

serving as casual labour much before he was granted 

Temporary Status Mazdoor w.e.f 01/01/1993, the Applicant 

is entitled to be regularised in his Post and the same not 

being done in spite of directives and conmiitments by the 

Respondent authorities, even though the Applicant had 

applied for the Post of Supenntendent-cum-Semor Clerk and 

Lower Division Clerk. The Respondent authorities illegally 

and arbitrarily denied your Applicant from getting an 

appointment in a regular cadre in ICAR by not calling him 

for interview on the ground of being over aged, in spite of a 

direction that age relaxation be granted to the casual 

labourers. 

A copy of the letter dated 08/04/199 1 issued by 

the Respondent No.2 with regard to age 

relaxation is annexed hereto as Annexure- 14. 

7. GROUNDS WITH LEGAL PROVISIONS: - 

7.1 For that the Respondent authorities having committed 

themselves to regularise the services of the Applicant, they 

were bound to do so within the IXth  Plan period itself, by 

creating Posts, if necessary, and they having failed so to do 

for so many years, neôessary directions ought to be passed by 

this learned Tribunalin favour of your humble Applicant. 

7.2 For that the instant application is in any event liable to be 

allowed on the sole ground that the Respondent authorities, in 

order to deprive the• benefit of regularisation of service of the 

Applicant, has laid down stringent qualification requirements 

in respect of Post advertised by 'them, which is a gross 

violation of the directives of ICAR, New Delhi, whereby the 
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Applicant even afler having duly applied for the Post of 

Superintendent-curn-Accountant'. and later the 

Post of Lower Division Clerk, was totally ignored and was not 

even issued a call letter, which is a clear case of arbitrariness 

and discrimination, and a violation of the basic fundamental 

rights of the Applicant, as enumerated under Article 14, 16 

and 21 of the Constitution of India. 

7.3 For that the Applicant having been doing regular nature of 

work as Superint.endent.-curn-Accountant and Senior Clerk 

from his date of joining in ICAR as casual labour, is legally 

entitled to be regularised in his Post, by relaxing the age. 

7.4 For that the Applicant having admittedly been granted 

Temporary Status Mazdoor under a special Scheme w.e.f. 

01/01/1993, it was incumbent upon the Respondent authorities 

to regularise his services, but the Respondent authorities 

having failed to do so, this learned Tribunal must necessarily 

interfere and pass necessary Orders in favour of your humble 

Applicant. 

7.5 For that by virtue of his long years of casual and thereafter 

temporary service as Mazdoor in ICAR, the Applicant is 

entitled in law to be regularised forthwith in his present Post. 

7.6 For that the impugned letter dated 19/06/2007 and 05/02/2007 

are liable to be set aside and quashed as being highly 

arbitrary, illegal and discriminatory as it tantamounts to sheer 

exploitation of the Applicant for over almost 19 long years. 

7.7 For that your humble Applicant is a member of the North East 

ICAR MAZDOORS' Union and is a party in OA No. 275 of 

2006 which is pending disposal before this learned Tribunal 

but owing to the impugned letters dated 05/02/2007 and 

19/06/2007, which are personal to your humble Applicant., 

your humble Applicant had no option but to file the instant 

Application. 

ri-A 
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DETAILS OF THE REMEDIES EXHAUSTED 

The Applicant filed representations dated 17/02/2006 and 

08/06/2006 before the concerned authorities but by the impugned 

letters dated 05/02/2007 and 19/06/2007 issued by the Respondent 

- 

	

	No.5 in the instant case, the Applicant's representation stood 

rejected. 

MATTERS NOT PREVIOSLY FILED OR PENDING WITH ANY 

OTHER COURT OR TRIBUNAL 

No case before this learned Tribunal or in any other Court of law 

has been filed or is pending in any Court of law or Tribunal against 

the impugned letters dated 05/02/2007 and 19/06/2007. 

RELIEFS SOUGHT FOR 

In view of the .facts and circumstances narrated hereinabove the 

instant Applicant prays for the following reliefs:- 

I. The impugned letter dated 19/06/20d along with the 

purported enclosed impugned letter dated 05/02/2007kbe set , 
aside and quashed. 

11.. The instant Respondent authorities be directed to forthwith 

regulariseç the services of the Applicant in the Post he has 

been serving since 1988 and thereafter di.rect the Respondent 

authorities to grant your Applicant full pay protection. 

III. Any other relief or reliefs as entitled to by the Applicant may 

kindly be granted by this learned Tribunal. 

/ 
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11. 	PARTICULARS OF THE I.P.O: - 

I.P.O.No.- 	326 O1 O567 

Date-  

Payable at Guwahati. 

12. LIST OF ENCLOSURES: - 

As stated in the index. 
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VERIFICATION 

I, Kapil Deo Chaudhary, son of Late Rain Pratap, aged about 42 

years, residin.g at presen.t, Jharnapani, District - Diinapur, Nagaland, at 

present working as T.S.M. in the Office of NRC on Mithun (ICAR) 

Jharnapani, do hereby solemnly verifi that the statements made in 

Paragraphs 

are 

true 	to 	my 	knowledge, 	those 	made 	in 	Paragraph 

matter of records are true to the 

infonnation derived therefrom which I believe to be true and the rest are 

my humble submissions before this learned Tribunal. 

And I sign this verification, on this the 	day of July, 2007, at 

Guwahati. 

Depon.ent 
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I IND1A (0 JNCIL ;FAGRICt 4TURAL RESEARCH 	0237 24 

'I NATIONAL RSEARCH CENTRE ON MITHUN 
tS1 NJR tN I AR SAKA .DEV.COtL!GE) AjJN F NR F- -± 

5.4J :J4  -j9: 013. L. 	. 
TO WHO IT MAX CONCERN 

It is io certify that Shri Kapil Deo Chaudhary 9/9 .  Late Rain Pratapr Chaudhary has 
been working under me from 1988 to 1996.. Based on his- qualifications and 
experience, I gave him the job of an Accountant! Sr. clerk, although he is a 
temporary status SS grade-I employee in ICAR. He has successfully handled the job 
(s) of an office Accountant. Shri Kapil is a motivated andhonest, young gentleman 
and does his thity with seniority and devotion. Shri Kapil has a strong moral 
character and a pleasing positive attitude. J wish him all success in life. - 

ur• 

SctS" q-thal (1CA) 
, ,r.C. O' 	

aiand-297 Nag 

'0 

'C 



• 	i'c 	thvr Nini 
,7,n-,rftq wftr 	trfw 

tional e.searth Centre on Mithun (LC.A.R.) 
Jharnapanl, Medzlphemalafld 797 106 	 4 / 

Phone : (03862)47 23271247341 
Fax:03862-24734l 

Dated: 17.06.2006 

TO WHOM iT MAY CONCERN 

This is to certify that Shri Kapil. [)eo Chaudhary, son of 1.,ate Sh. RaniPrautp cf 

Mauhariya Village, t .P. is known tc me since March 2002. He has been work.ing.as  1S1. 

in National Research Ce:itre on Mithun since 1993. During my association with him I 

found him to be very obedient and hard working man with amiable nature. He has been 

helping this institute in the Account Section in preparing salary, remittances etc. in the 

computer and maintain sale record ofni?l:. 

There is nt'ing to say ag.inst his motal character. 

wish him all success in his future fi lk- 

ef\cl 

 

(C. RAJXI4OWA) 
DireOictor 

NRC on Mithun (ICAR) 
Jharnapnl, Nagaland 

797106 

. ,,• 

sciendst 	
44 ICAT() 

p.c.o.I %f.' 

.. . ••4 1 ,.t1I. 

ISID ,1•. 	
. 

A~r . .4 

4- 



TOWIIOMTrMAY.CONCBRN 

This is to certify that Shri Kapil Deo Chaudhazy Sb Late Rain Pratap Chaudhaiy a 
peaneut resident of Maubaria (UP) is working in this Institute since last 8 years as a 
temporuzy status niazdoor. S . hri.Chaudhary has been engaged in the account branch of 
this office since last 8 yearse He was mainly, given the responsibility to prepare salay 
bills, arrest bills and other related works in the accounts branch in addition to attending 
the bank duties regularly. During my four years of association with turn, I have observed 
him to be a sincer8 and responsible staff who can be relied with responsibility. 

As far as I kiio'w Shri Chaudhary bear a good moral character. 

JA\ 
(LM.BUJARBARUAII) 

H 	 Director. 

Natlorta 	.. 

iLA Y 
C. 04 

VC , 	 A.111O 6  
3NI. 

J .4 
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INIiIAN (()tlN(:ll, OF ,\;llYt'1:Ft.JRAl, UESICAR('lI 
KRllll UHAVAN:NE\\' l)ICI,l1I 

	

F. No.24-25/96-C(lI1. 	 ; 	Dated (tic 1 21li December, 1996  

To 

'the Directois/l'roject l)irectnrs/Pwject I 	rdiii;iiis/7nnai Cuurtliii:nurs ul ICAR 
I.csc iich liistitutcs/NI:s/i.uii ii C nul dm iiiig Unit .  

Sub: 	RtiIa.'isatioti (isual Ulhourers with 'l'enipurarv Slalus-Quarlcrh' Repw'ts 

Sir, !  

The prohIcIlls related ill eligagenlent ni casual labnurers, dcclaratiun n FTc inpniarv Status 
and their regtilaiisatiuii has htCn CIiga!iiig (lie attelitinli ni (tic lIAR. The iilal(ei w!s  tl;iiuughily 
discussed in (lie Mid-Year Review l\lceting of (he l)iiccturs ni R'i\R Institutes held un Octutier 
14-15, 199. The (IcciSluils tikeii aic icitciated lt)r S1F1Ut cninpliaiicc. 

1. 	All eligible casual I howeis iiiav he !rai1ted leinlu)rar),  Status even iii cases. where 
I)irecturs have seiit.siicli prupusals to (lie respective SNi I )s I'lividcd the casual .lahtniueis Itihlill 
(lie eligibility colidil i o n iii accnmd;ruice with (lie iIistFtmUuiS nF (lie t)OVI'/ICAR. The additional 
titaneial liability oil this aecnuui(, if amiv, will he Imine williin time sanctioned budget vii. (lie 
1 tmtitulc . 

For next, two ycais pn . vacaimcy iii Supjmnr(iiig Stall will, lie tilled oilier tliimii Frmmm .' 
V msu ii lihuui us itli I umijnii iii St itims All ' it tiiits in Suppnulmnsz S tall ,  gi - mic I sluiukl h 

Filled out oF casual labourers gramccJ 'lenipnrarv Stabis as per o rder viçlc lNti. 2l( I 5.)l)3-CTdii 
ditLd 24 . 6.90, I li. icsiilt liii \ IL II1LILS ol lw'lmi po.tc. 'If ill S(P II Ill ,tnd S'(i l\' iii 

Suppui'timig Stall .  at SSJ-1 may alsu be Filled irun) eligible casual labourers granted 'i'enpoiuury 
Statys. 

I.)e(ails uI vacancies likely to arise usa result oF mctimeincnl, proimiuuioui etc. vii SLI'mpurtiiig 
stall iii the next two years may be imitiniumtcd in time enclosed (urinal to'(lic l)l)G ciiiicci'mmcd with 

a COPY to OSI)(S). 	
.-,------. 

In order to watcimtl'ic progress of clearance of backlog regarding megulutrisatiuui vii casual 

labourers, the Insdtuies should SCIld (tie iiulom'miiatiumm iii (lie enclosed hirmimat to the respective 
Dl)G/ Subject MaUcr Division. 'the reports will he sent on quarterly basis. The first report 

of compliance oF these instructions as viii 31st l)ecemimlwr. 1996 may be sent po s ilively liv JtJ 
oFianuaiyj997.. 	l'he reports For tIme 1st. 2nd, 31d and 4111 qtIartçIs imthy he Seth by lflth nI 
April. JuI'. (.)ctnb(2r and .January vii time veams Iccpeclive(v. 	Acnpv ni time iirsu meport miiav aL 
he sent Ii) the Coordination Stction ill THu . Nn.5O. 

ii lotniauiomi relatcd i(i Annual Uiliei l'laii as well ;ms Non litan) vliiuli is spent viii 
labour iuhlitil  tom ('at. A amid Cat. U mmiav h'e sent In a uspect lye SM I) with a evilly to I )i,rcctviv 
(Finance) by lOLhianuamL1997..  

(-• A 

~, 4 

s le 
\ 
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11 in Inspite of all these measures it is not possible to regularise the casual lat)UiliiCFS with 
/ Temporary Status, the Directors may propose crca( on of posts in the Ninth Plan for Support lug 
/ Staff for clearing the backIo of casual labourer wiUi lcmporary Status. The Posts created 

specifically for absorption of Casual Labourers ',viH he co-terminus on resignation, rclirciflcnt 
or death ofi.the casual labourers. A detailed cxereisc may be dOne at the Institute level and posts 
that are likly to be requited for clearing the backlog, as spccificd above in para 2 may also be 
intimated to the concerned DDG by 10th January, 1997. 

The compctcnt authority has ordcrcd that the Dincior/ AO of the Institute would be licki 
prsonally responsible for violation of instructions related to casual labourers 	regarding 
egagemcrit, regularisation etc. In appropriate cases the responsibility will be fixed and may 
lead even to disciplinary action. 	- 	.... 

Yours faithfully, 

(G.C. Sliarnia) 
OSD(S) 

Ends: As above 

Copy to 

1 .DDGs//DGs/DSs/USs: DDGs arc requested to strictly watch compliance of these insIructions 
in respect of Institutes uhdcr their control. 1 he cases of iolation of these instruclions may be 
dealtwith strictly. 

2.Director(P)/(Fin.)/(Works)/(DARE) 
.PPS to DG/S to Secretary/PS to PA 

4.Secretary, ASRB 
.F&AOs of ICAR Institutes 

I 6.Personal Section of A.M. 
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TELEPHONE OFF 

1 ELEORAM 

33111`19931 33E 8994 

3388995 EXIN ' 
AG RISE C 

 

TELEX 

i1 

Ff0. 	1 31 Too 	qTR . 	Fi-110001 

INDIAN.COUNCIL OF AGRICULTURAL RESEARCH 
KPSII PlIAWAN. Cr RAJENDRA PRASAD ROAD; NEW DEU—iI-1 10 )0I 

F,No.16(24)/96PI&M 	 Dated the 

031 6229 ICAR IN 

12 March, 1997 

To 

 

The Directors, 
projectD.irectorS, 
Projec:t Coordinators, 
zonal Coordinators of .ICAR Insticutes, 
NatiOnal Research Centres, 
Zonal .Codinatiflg Unit S. 

Subject: Creation of posts in IX Five Year plan for 
.requ].ariSatiOfl of Casual Labourers - req. 

Sir, 

I an-i to invite a ref erenGe to this Council'S letter. 
No. 24_25/96c&l. dated 12.12.1996 ' omunicatiflg that aj.11 the 
eligible casual labourers may be granted Tempor3ry Status, even 
in cases where Directors have sent such proposals to the 
respective SMDs provided the casual Labourers fulfil the 
eligibilitY condition in àcordaflCe with the instructions of 
the DOPT/ICAR. . The additional financial Liability on this 
account, if any, will be borne within the sanctioned budget. 
of the •Ihstitute and for next two years no vacancy in Supporting 
Staff will befilled other than from Casual Labourers with 
Temporary StatUS. All vacancies in SupportlflY Staff Grade—I 
should be filled out of Casual Labourers with Temporary StatUs 
All vacancieS- in aipportirYj Staff Grade—I should be filled out 
of Casual Labourers granted Temporary Status as per order 
vide F.NO.24(L5)/9a 	dated 24,6.1996. The resultant 
vacancies of higher posts viz., in 593—Il, S93—III and SSG—IV 
in Supporting Staff at SSG-1 may also be filled from eligible 
casual Labour'erS granted Tempor.ary.Status. 

: 	indicated therein that if Uspite of all 
these measure.it  is not possible to regu1ariSe the casual 

labourers with Ternorary Status, the Directors may propose. creation of posts in the Ninth Plan for Supporting Staff for 
clearing the backlog of casual Labourers with Temporary Status. 
The posts created specifica].LY for absorption of Casual Labourers 
will be c_terminus on rosignation, retirement or death of 
the casual LboUrer. 

Mt'2 



ICA 

	

- 	- 	 . TELEPHONE Or-F. 3388993/338899 
V 

3388995 EXTNI. 

TELEGRAM 	 AGRISE 

TELEX 	 031 62249 ICARJN 

	

rh 	:: 7T,-T— .Tm7  q.jj4  ITh'-ii000i 
INDIAN COUNCIL OF AGRICULTURAL RESEARCH 

KIRISHI RHAWAN. Dr. RAJENDRA PRASAOROAD, NEW DELHI-I 10 OCi 

V. 

ropo sed 
for 

:2: 

You are, accordingly advised to initiate 
action for reguLrisation of Casual Labourer in your 
Institutes as per the above instructions ard.. 	ensure, 
that the issue. of casua). labourers is properly addrssed 
and if considered necessary more post of supporting staf 
may bereaticn in the IX Five Year Plan for the 

:1 1 

Yours faithfully, -. 

(MJTH'UNJAYA) 
Assistant Director General (PI&ty.) 

Copy to: 

I, 
2. 
3, 

 
 

 
 

All Deputy Directors General 
Directo: (Fin.) 
All AILs/Deputy Secretaries/Under Seáretaries 
OJ(s) 
PPS to D.3., ICAR 
PS to Secretary, ICAR 
Guard file 

I 



Jusuce 6 tnlpOwermelrt. GO'4. Of lath.) 
' Olatpur. Post -  BairOI. Diet.: Cuttacri (Orissa), Pin 754010 

Webilte: http:lhewwnl,ter.nlc.In 

No.: AD 6810 	 Dat.: 02.12.2005 
plicatlorrn ire invited hrns O the elrglble candidates br the blowing poets. 

3L Name of the Post 	. 	 Hoof Scale of Pay 	Age 

01. Anaesthetist (UR) 	 Di 1 O'0- r-.15200 40 Years 
• Aset. Prof. (P,MR) (UR) 	 01 	 40 Years 
• Asst.Prof.ClinicalPsychology(UN)01 	 45Years 
• GeneralDulyMedicalOfficer(UR)01 	 13,500 30 Years 
• AccountsO)ficerCUR) 01 	 .-13500 40 Years 

06. LecturerInProstheticCUR) 016,000.275-13,50040Years 
LecturerinPhysIotherapy(UR)01000-275-13,5OO35Years 
Lectu rerInOccup.Therapy(UR)018,000-275.13.50035Years 

09. Asst.Prorammer(UR) 015.500-175.9,00030Years 
all allowances is per Govt. of  IndIa rules. 

0515 losSl.No.03.07&09areresent for CRCProiec* at Gr,wahstiandwillbefilledup On 
depulatlorrico,rtrazival basis. 
QualIfIcatIon&Easelience: 
For 51.140.01: (a) MS (Anaasthe5iology) (b) 3 Years experience In the field otter Pct 
graduation. 

.ci 
p61 SI.No.02: (a) MO in PMR 0,2 Years Diploma coarse In PMR alter MD Medicine From 
a University required by MCI or Diploma In PMR from National Board of Esaminatlon or 
any other equivalent qualification, (b) 3 Veere teaching euperience as Sr. Resident or 
General 0oiy Medical Ofttcar or Lecturer, In a reWgnlzed Institution In related raid. 
For SI.No,03: 191 Post Graduate Degree/Diploma In rnedical and Social Psychology. (b) 
Mifisun'r five Years experience In teachIng and research In the field. (C) Candidate must 
have registered with RCI as a professional in the field. 
DesIrable: Ph.D in related reId of rehabllilation for person with disabIlities. 
For 51.140.04: Cal MOBS Degree or equivalent qualification from a recognized Institution. 
Candidate must have registered with MCI. (I,) MD In PMRJDIploma in PMR given by 

atlonal Board 01 ExamInation or equivalent qualiticatiorwS Orihopuedici will be preferred. 
() 1102 years experience In. Rehabltatlon lnstitutiorr/Orthcpaedic Hospital will be adder 
advantage. 
For Sl.No.05: (.) Degree In Conrrnerca or Degree in any discipline with SAS Certirrcatn. 
(b) 5 years experIence In Accounts DeplI. of GovtJOeaganlsation an aunl5 offloer, 
DesIrable: Membership of the Institute of Chartered AccoontantslCost Accountant. 
For 51.140.06: (a) Degree In Proslheuca/Drllrotics/BE/B Tech in BID-MedIcal Engg. from 
RecognIsed UnIversIty/reputed Training Institute. Post graduation In the above field will be 
added advantage. (b) Must registered with Rd 1i Professional In the relevant held. 
Ic) 3 years leciring/servlce experience in the field In a reputed rehabIlitation Hospitatl 
Organmeatlon. 
For Sl.No.O7: Is) Bachelor Degree In Physiotherapy. (b) Post Graduate Degree/Diploma 
of two years full time course In Physiotherapy. (c) Two years teaching or research 
experience Ir, related field. 
For Sl.No08: (e) Bachelor Degree In Occepallonal Therapy. (b) Pct Graduate Degree / 
Diploma of two years full Urrre coarse In Oommpational Therapy. (c) Two years teaching or 
research experience In related field. 
For 51.140.09: (a) M.Sc. In Conspute, Science (eppIlcatlonWBE or B.Tech In Computer 
nderlce or MCA from recognized Institute. (b) 1.102 h8S experience In writing prograrmrrrre 
for MIS. Material management HospItal Management etc. 
GeneralCpr,dltbnit 
I. Application on plain paper giving complete fib-data with passport SIze photograph 
copIes of Cerlificates and crossed Demand Draft of Rn.251- (Rupees Twenty Five) only 
towards application teen, (Norn-retundable). no lee foe SC(STIPH candidates drawn in 
tenor.,, Of Dtretoe. SVNIRTAR and payable atIndian Bank, Otatyar Branch. Otatpur should 
reach the Director at above iddrs,s wfthln 30 days of publication of this advsmtlserrsent. 

AgefOoalilicatlon and enperience are relaaable for meritorious candidates at the 
discretion of the authority and toe SC/ST/DBC/Es-Servtcerrsan and Physically Handicapped 
as per rules. The 

 envelope containing the applications should be superscribed 'Application for the 
post Or  
e. The lnuutrzte renervea the rlghl 10 cancel an the advertIsement or part thereot without 
assigning any reason. 
S. In case the number of applications received are large, the lnntltute has the discretion 
to abort list the applicants to be called for leatllnteretew. 
6. Those who are preeentty employed may send their application through proper channel. 

DIRECTOR 

1k hAlLWAY BLWWIIM[NT BOARD : KOU(ATA 
Metro Railway A. V. Complex, Chitpur, 

(Opp. to R. C. )(ar Medical College & HospItal) 
R. C. Kar Road, Kolkata-700 037 

if 

r 

ma 	on r...j lax Ia Sen below: 	 . - 
Y01..a 01 PaycheloITea* sdt No. ISA ----- 	 - 
Siouan Ens R..y H  
1t,G.* . 
KOFAM-10004BSp : 	 - 
EN. No,-: 1191 - . Category No. 23,, 	Post : Th Asset. Station Ulster 

01M,IS - - 	1000 s.'•' 
N. . 	231343 	23136S 	23147 	 23541077 

23153118 - - 23tS4SZ2 	23157000 	2315757$ 	23192 
331150 Sr. .33701153 '  33701395 	- 237l113 	- .23705400 
33706177 	23701847 - 	23110100 	23110052 	23715033 
3311t5'' 33717151 ' 	,1t50Iti 	33719394.. 	23719411 
22720n17 	2372364e • - - 23924415 • - 23224S22 	23925472 
23935201 	23Oifl 	 waag 	: 233 	- 23931122 
23931052 	ToW :35 Cdatea  

of PeyCIbOIOØceITeSt 03.01.2000 The.: 13.00 hal, 
sINo.. 	33932201 	33922809 	23933302 	23933054 

23933363 	23933635 - 	33934458 	Totel:07Car,didalea 
NO : The restit 01 P$yOhOJOQICOJTeSI WI be available on the NoIIoe Board of RROfl(comsla 
on 09.01 .2006. The candidata, who will qusaly lit the Peydsoloolc.J Test, have to appear 
on Interview at the 01110601 Railway Pec,nmlbrmni Board/Icoilssi. on 1O.01.2006.tlO,00 

Not. 

Whlle every care has been taker, In preperstion of the above result. RRBMo7rtS reserves 
the eight to reclily any Inadvertent error or typogmsphlcaJ mIstake. 
RRB regrets Inability to anterlain any co.responmdanca from arrsu.CCSsnfs,l candidotet 
Can letters to the above carrmildalea are beamg Issued eccerdlngiy. Thoeo candidates who 
may not receive Ihetr call tatters In tlrrre should read, the venue of Paythological lest 
or, the specIfied date & tlrrre. All the catwfldslea must bring with them eli orIgInal 
teetlrrmomrlal, (wIth a!tealad copy 01 aads),  two Coplea of recant pisagorl sIre pletographe, 
CoonS,,, part of the call laSer of the wriltOn esmnmlnafon. 

1. NO request for dIenge of date, time and Venue 01 Psychological Test win be ontartatned. 
5. Call letter Is provisIonal and does notgive any guaranty for fllnployrrrent. lIlt Is bouasd 

later at any stags of the reorultn5e,rI that the candidate does not 101111 atl/any of U. 
conditions Of eligibility. hlsflne, candidature will be canceIlad and no appeal against such 
cancellati on will be entertained. Cendidatea should satiety themee/ves that they are 
eligible In .11 respects as pen lerans & condson, 01 Errmlrloy,'nert Nodce, before appearing 
in Psychological Tent 

CHAIRMAN 

-. 

Fi!ill[s1,i iti - 	 . ' ' II,jJ ' ' - 	 ' 	 - • 	 -. 	 I 

esearch 

Advertjsement No. 0212005 	 -, 

Applications are mulled for the following posts under National Research Centre on Mithurt, JhamapaynC 
Nagalsnd for KVX, Phek dIstrict, Nagatarsd. 	

/ I. (a) Name of the post 	 : 	Training Assoclale (T-6) 
(b) Scale of pay 	 : 	8000.275-13593 
(C) Number Of post 	 : 	06 (sIx) 

DIscIpline 	 : 	Agronomy, Horticulture, SoIl Science (3 posts, One fr 
each discipline) . GOflorSi category. 
Vety. Sclence/Mirtal ScIence, Agri. Engineering (2 posts, 
one from each dIscipline) - receIved for OBC 

Educational QualIficatIon 	
Plant Pathology (one post) - reserved for SC 

(I) Essential 	 : 	Master Degree In the Relevant subject from a recognIzed 
universIty. 

-(II)Desirable :2 	 in Conducting braIning In the KVK. 

i' _'; Post 

(c) Number of post 	 : 	01 (one) 
(d) Educational Qualification 

(I) Essential 	 : 	Master in Business Managementfpost Graduate / 
Diploma in Business ManagemenuMwM.ComJCA 

OR 
B.Com/B,NBachelor  in Business Management with 
minImum 5 years experIence of workIng as Junior 
Accountant or Sr. Clark daailng with (inanclaVaccounts 
mailer. -' 

3. (a) Name of the pest 	 : 	Farm Management (1-3) - General Category 
Scale of pay 	 : 	4500'125.7000 
Number of post 	 : 	01 (One) 
Educational Ouallticatlon 
(I) 	Essenllal 	 : 	B.Sc In Agriculture from a recognIzed University. 
(0) Destrabte 	 : 	At least 2 years experience In (arm management, 

4. (a) Name of the post 	 : 	Computer Programmer (1.3) General category 
(b), Scale of pay 	 : 	4500-125-7000 

Number of post 	 : 	01 (one) 
Educational Qualification 
(I) Essenttal 	 : 	Bachelor Dagree In Computer Application / B.Sc in 

Computer ApplIcatIon/Post Graduate Diploma In 
Computer Application. 

(Ii) Desirable 	 : 	At least 2 years experIence Its handling AgrI-based data 
on computer 

5. (a) Name of the Post 	 : 	Training Assistant (1-3) - Reserved for ST 
(b) Scale of pay 	 : 	4500-125'7000 
(C) Numbec of post 	 : 	01 (one) 
(d) EducaflonalQuabifjcailon 

(I) Essential 	 : 	B.Sc in Home ScIence from a recognIzed University. 
(t) Desirable 	 : , At least 2 years experience in conducting trainIng. 

The prescribed essentIal qualifications are minimum. Where the number of applicaf Ions recdtved In 
response to the advertisement Is large, it may not be convenient or-possible for the InstItute local) for 
Interview for all the applicants. The Director, NRCM, Jhamapanl reserves the right to fix the crIterIa for 
screening the applicatIons, lncomplete'appliceblons will not be entertaIned, 
Age limit to 	de post bearing state of pay 8000-275-1350W- lSgm.n1aximum. For 1.3 9rade 
post bearit1'1Tè of pay Rs. 4500-125-70001- is 30 years and for the post of offlce-Supdt-Cum-
Accountant bearing scale of pay of Re. 5500175-90001-ls 20.27 years. The upper age limit Is reisxable 
for SCIST/OBCIEx.seMcemer.Jphyslcally handicapped as per mile. Age lImit will be applicable as 

,g'ogelimit will beappIicab1fo servIngtCAR employees' 
't'r 	_psIylng_idhrtepostsw(I savetopay_appr,ue 	I As. 2W- (Rupees twenty) only In 

form of crossed IPO drawn In favour of DIrector, NRCM, Jharnapani, Medzlphema, Nagaf and- 797106. 
Candidates of reserved categorIes will be fully exempted from paying application fee. 

S. All posts carry usual ailowatsces, selected candIdates will be under OelIned Contalbutory Pension 
Scheme as per c0ntml govt. rules mutatlsmutorndIs appilcable In ICAR from time to time. The posts are 
nOfl'govemment. - 

6. OrigInal certificates and malkaheets.shoutd not be stabmltted alongwtth-the application but thouki be • - 
	brotitt 0 and when catOd for selectiort process. Attested copies of certlflcatesregasifing Sge; educadonaf - : quattficattons, experiences andcas(es.etc. should, however, be submifled.a$ongw9js the appOontions. 
7. Appflcatton receIved late and In 1100mpIe1bfonm.wnot be consIdered. No correspondence will be 

entettalned with the candidates. Mere fulflihnentol requirements apt laId down in the ad'i,entfsement will 
not st aiydghtlnme cand)datebv being called btntervlew.Ciiwssilngln $nyfonnwlUsquafIfy 
The eanollitme for the post applied ioe'.  8. Thete51datetorrecetofthea  

9. Candidates 	foytwo ormorepo 	Dhyeft -om separatelytomi post - - aradfiave to  supOracitbe the envelop as AppIlcatlon for the post of -......- addressed' to the Ditector, - • 	NRCM. ICAR,Jhamapaj,l, 	 ...... 	- - 	-. 

- ID. Ailtho poattisro temporary,bu hadiffiriftely.  1 	
,,u 

(a)'Mvertf5eflNo.; (b) POst appOed r,(c) NnwIn.1ull flikick kattemil. , (d)'Padvesinfllursbend', nmr 

	

(e) Full Mdrea8'(l) Addressfor 	pefldeflce(w$th  pin code);i(U).Pern,anefll eddess (with pin COdOM I l) Natloinathy, (9) Martial status (sfngleoc merited); (h) Whether belong to SC/STIEx'eecennaniPfnysic. handicapped (Attested copIes of such vertificatbe from the cornp0tant authoittyshould be enclosed with the. applicatIon) 41) Date 01 bIrth (in ChrIStian Era as f000rded4n the MatzIculatJøchool leavIng o0etfftcle), - (fl Age as on the closing date. (K) Educational qualification (front MatriculatIon IHSLC onwards In dçtalls with attested copies of reflavent certificates and mark Sheet), (I) Experience If any (with attested copies of certificates),- (m) Employment Exchange Rilgistratlon No., (n) Postal Order No. date and value, (o) 1,1s1 of documents attached. - 	 - - 	- 

Ida hereby declai'eltnflf all Statements made In the applIcation are true, Complete and correct to the best of my knowledge and belief. In the event oT any Information beIng found false or Incorrect, my candkiature/ applicatIon may be canceliedltennlnated without any notIce. (Full signature of the Candidate) 
- 	

- 	 Sell. 	at 
Note: Please attach recent passport sIze photograph 	 DIrector, NRCM 

- th 
Conrxsuuu ,ro,rs page 38 	 (ll'm biOCk letters). (2) Father's) entertained after IS daya from the 
dulterent fields Of sciences. Husband's Name. (3) Date of Birth, data of advertisement. An application 
DesIrable: (I) M,Phll/ Ph.D degree In (4) Ou011fiCation, (5) Experience and receIved In any Iomnsal other than the 
Library Sclerice/lnforrnation Scler,ce/ (6) Post applied for The application, one specified above and without the 
Documentatlon/ Archives and along with attested copIes of all requIreddocumer,tsrtestimonIal5ah5l 
Manuscript Keeping. (i Training and documents/testlmorllala, should reach be liable for rejection. 'Those who are 
preterably experience in the Director. Dlradtor's Ottice. Indian already employed Should (olward 
Compulerlzaslon or Information Statistical Institute, 203, B.T. Road, their applications through proper 
Tachnologyofalargotechnicallibrary. Kolketa - 700 108 wIthin 15 days channel. 
Typed applications in English only from the date of publication of this 	 (Director) 
should state (I) Name and Address - f101ilication. No application will be davp 156412J2005 	 EN 3907 

rh 1 -ne to yr/ri SlIt ito 091/ta, 
 -I 
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NRC on MjttJP 

To, 	 No. 

The, Director, 

N R. C. on Mithun, Jharr.apani, 

Nagaland-7971 06. 

Sub:- Submission of an application for the post of "Office- 
Supdt.Cum- Accuntant" & Forwarding, reg. 

Sir, 

With due respect I want to pray few lines for your kind 
and sythpathetic Consideration please, That, Sir I am applying 
for thet of"Office-Supdt.-Cum-Accuntant"in the office 
of The tirector, NRC on Mithun,Jharnapani,Nagaland-6. 

The application may Kindly be forwarded. 

I shall bc greatful if you kindly forward the same 

Thanking you. 

Your.s faithfully, 

Kapil Deo Chaudhary 

T.S.M. ,NRC.on Mithun, 

Jharnapani,Nagaland-797 106 

z,:nl 1w 
oc 

. 	 , 



7V  / • 	
APPLICATION FORMAT 

a 	Ads'erIjseiiit No 02/2005 b 	Ost 	pp1ied for 
c 	Name in full (block letters) Office-Supdt.-cuiii —Accountant 
d 	Fathers name KAPIL DEO CIMUDIIARY 
c 	Fulladdress Late Sri. Rain Pratap 
(I) 	Address for correspondeitce (with pin code) I  f NRC on Mithun, Jhamapani. P.O. - Mcdziphema. • 	(ii) 	Peniianent address (with pin code) Dislt. Dimapur- 797 106. Nagaland 

Village- Mauhariva P.O.- Mttvarakhpur. 	Distt- 
f 	Nationi itv I Ambedkair 	J.P.)- 224 190 • 	,g 	Martial status (single or married) 

Indian 
Married Ii 	Whether 	belongs 	to 	ScJST/OBC/E OBC serviceman/pllvsicaj ft handicapped (attested copies 

_ 
of such certificates from the competent authority 
should beenclosedwith(heapplication) 

1 	Date of birth (in Christian Era as recorded in the 01-09-1965 malricu lation/Schoolleavingcertificate) 
J 	A_easont1tecjn_date 
k 	Educational qualification (from inatriculatiopj 40 __ears05months01day 

HSLC certificalcsandmaticsheet)  onwards in details with attested copies of relevant • 	Exam passed Board/ University Passing Div. 	& Subjects 
High 	School (IQth) Madhavanije Shiksha Pansad, 

Utlar PradcshA]Jajiabad  _ scars 
1981 

_(%) 
Hindl, 	general 	Math's. 	English, 

Intermediate Madhavanijc Shiksha 	Pansad, 1983 
(47.4) 
2n  

Agriculture & General Scienceyl 
(10+2) UttarPradesh.Allahabad 

_ 
All Agriculturaj compulsory subjects 

B. 	Coin 
(10+2+2) 

Allaliabad 	University 
AJlahaba 	TJp) 

1987 
(53.9)  

 All Commerce groups compulsory 
1 	Experienceif any (wiih attestedco ics of certificates) 

(42.4) ubects 
 

s 
Name and address 	Designation, 	Scale 
ofEm_ilover 	& Period from Pcrmancnlj 	Nature of work )resen(_mv 
Director. 	NRC 	on 	TSM. 	(2550-55- 
MiIhwi. 	Jharnapani, 	2660-60-3200) 

01419-1993 
Temporary 
Tcnmpormi' 	Dealing 	with account. Rs. Nagaland 	 3140 00 

to conti... section. 
cashier as well as financial work 

m 	mm E 	loYeilt exchanec registration No. Nil denim___milk charge  n 	Postalorder No.date andvalue 20F115916. 22-12-2005 Rs. 20/= o 	List of documents attached _ 
I 	Hi If school mark sheet 
3 2 Hi Ii schoolcertificate Intermediate_mark sheet 
5 	B. Corn_mark sheet 

4 Intermediatecertificate 
7 	Experience certificate (A) 

6 _OBC castecerti ficate 
S Experience certificate (B)  

I do hereby declare that all statcmciits made in the applicatioii 
my knowledge and belief. In the event of any information being arc true, complete and correct to the best of 

found false application may be cancclle& terminated without aimy notice. or incorrect, my candjdaiurc/ 

4 	oC/LwAcLk, 
(Full signature of the candidate) 

r( 

/ 



.1 

	

To, //'i / 
	

Date- 	O 'c OO 

The Director,. . 	 / 
N.R.C. On Mithun,  
Jhamapani, Nagá1and-7971 06. 

Sub:- Submission of anapplication form for the post of "LDC"- reg. 

. Ref.: Advertisement No. 1/2006/Nagaland post! dated- 

Sir, 
With due respect I want to pray few lines for your kind and sympathetic 

consideration please, That , Sir I am applying for the post of LDC in the office of 

N.R.C. on Mithun, Jharnapani, Nagaland. 

Thanking you. 



Advertisement No 	 01/2006 
- 	 Passport size 

. Post applied for 	. 	 : LDC 	 . 	 Photograph 

• 	c) Name in full (Block letter) . 	KAPIL DEO CHAUDHARY 

d) 	Father's/jsl5d's name 	 : Late Shri Ram Pratap 	. .. 

e) Full Adderss: 	. 	. : 	Kapi.1 Deo Chaudhary, 
Address for cprtespondence NRC on Mithun (ICAR), 
(with pin code) 	. 	 . Jharnapani, Medziphema,. 

Nga1and -797 106, India 
• 	. 	. 	. 	. 	 . 0.3862-247019 (R) 

Permanent address 	. : 	Kapil Deo Chaudhary, 
(with pincod) 	 . Village- Mauharia, 	.• 

P.O. —Muvarakhpur, 	. . 

Distt. —Ambedkar Nagar - 224 190 (U.P.) 
f) Nationality Indian 

g) Marital status (single or mart ied) Married 

h) Whether belongs to SC/ST/OBC/Ex- OBC 
serviceman/Physically 	handicapped 
(Attested copies of such certificates 
from the cOmpetent authority should . 	. 	. 

be closed with.tlieapplication) . 	. . 	 .. 

i) Date of birth (in Christian era as 01/09/1965 
recorded in the matriculation/School 
leaving certificate) 	• •• 

j) Age as On the.clbsing date 	. : 	40yrs, 09months, 28days 

k). Educational qualification (from matriculation/HSLC onwards in details.with attested 
f 	t 	tfi'otpe ind mcirk  

Examination Name of Board! Class! % of marks Year of Subject 
passed University Division oL)tamned passing 

High School Madhyarnic Shiksha IIFIII 47.40 1981 Agriculture 
(10th 

) 	•. 	 . Paiishad,Uttar Pradesh . . 	 . . 	. . 

Intérmédiate 	. Madhyamic. Shiksha II' 	• 53.90 1983 Agriculture 
(10 +2) 	. Parishad, Uttar Pradesh  
B.Corn . Allahabad University, III 42.40 1987. Commerce 
(10+2+2) 	H Allairnba4, (U.P.) . 	. . 	. 	. . 	. •• 

I! 
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fl Details of exnerience :( with attested conies of certificates' 
Employer 
Address 

Post held! 
Designation 

Pay scale Period of service Nature of job 

To  From 
1. Director, NRC TSM 2550-55-2660-60-3200/- 01-09-93 Till date Dealing with account 

I on 	Mithun, section , cashier as 
Jharnapani, well as financial 
Nagaland work and dealing 

milk charge 

Employment Registration No. 	 : No 
(if any) 

Postal Order No. date and value 	 :No.20F 115989, .datel2.06.2006 and valueRs.20/- 
(o) List of documents attached 	 : IPO(Rs.20/-), 1. High School & Intermediate 

mark, sheets & certificates, 2. B. corn mark 
sheet, 3. Experience certificates (3 Nos.) 

I do hereby declare that.all statements made in the application are true, complete 
and correct to the best of my knowledge and belief. In the event of any information being 
found false or incorrect, my candidature/application may be cancelled/terminated without 
any notice. 

Place: Jharnapani (Nagaland) 	 . 	 . 
Date: 	s  oc , 	 (KAPIL DEO CHAUDHARY) 

(Full signature of the candidates) 
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Translated CopylArthexure-9 

To, 
The Director, 
NRC(M) 
Jhamapani, Nagaland-6 

- Sub: Letter regarding non-issue of Call Letter. 

Sir, 

I , Kapil Deo Choudhury have been working as T.S.M. since 01.09.93 in 
N.R.C.M. in Jharnapani and engaged in the works of a Superintendent-cum-
Accountant, and I had applied for the post of Office Superintendent-cum-
Accountant in K.V.K. under N.R.C.M. as well as for the post of L.D.C. 

• under the main scheme. Please intimate as to why Call letters were not 
issued and dtspatched to me against the said posts, applied for. 

• Dated: .17.02.07 	 Yours faithfully, 
Sd)- 

Kapil Deo Choudhury, 
17.02.07 

T.S.M. 
• 	 . 	• 	 N.R.C.M. 

Jharnapani, Nagaland-6 
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Translated Copy/Annexure-lO 

To, 
The Director, 
NRC(M) 
Jharnapani, Nagaland-6 

Ref: Letter Dated17/02/07 
Sub Letter regaraing non-issue of Call Letter.  

Sir, 

I , Kapil Deo houdhury have been working as T S M smce 01.09 93 in 
N R C M m Tharp:apni and enaged in the works of a Supermtendent-cum-
Accountant, and Ili had applied for the post of Office Supermtendent-cum-
Accountant m KV K under N R C M as well as for the post of L D C 
under the mam séherne Please mtimate as to why Call letters were not 
issued and dfspaçched to me against the said posts, apphed for That no 
reply was sent to rne against the letter dated 17/02/07 is mdeed a grave cause 
of concern for m'e I would like to request of you to kindly convey, me the 
reason at the earliest 

Much obliged, 

	

Dated 18 06 07 	 Yours faithfully, 
Sd!. 

Kapil Deo Choudhury, 
18.06.07 

T.S.M. • 	• 	 N.R.C.M. 	 . 
Jharnapani, Nagaland-6 
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JY 	National Research Centre on Mithun (LC.A.R) 
Jh'arnaPafli, Medziphema, Nagaland -797 106 

TC Phone: (03862)247327124734 1  
Fax: 03862-247341 

Date: 19.06.07. 
NRCM(G)134Pa 4)°S'

H  

j '

hri .K.D.C4'udhary 
, NRC Mithun 

Jhamapani. 

Dear Chaudhary, 
In response to your letter no. NiL dtd 17.02.07 and 18.06.07, 1 have been directed 

5.02.07 
has been received froi. the Headquarter vide letter E.No.1 1(4)12006-IA-I dtd 0  

wherein they have claiified that TSL is not eligible for getting age relaxation for Group C 

and B post. 

Yours sincerely, 

(B.Prakash) 
Asstt. Admn. Officer. 

I  ~ M,  - I - MEN 

I 

...L. 	.... 	 ., 	 . 	 - 	 . 	 .. 
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\NRC on MithUf 
• .C) 

NATIONAL RESEARCH CENTRE ON MITHUN 	
\tc .............. 

JHARNAPANL NAGALAND 	
\Q....° 

Dated 05.02.2007 
F.No. (4)/20061A1  

To 
The Director 
NRC onMithun, 
Lgalafld. 

Sub: ClarifiCaiton of age relaxation of Temporary Status Labourer (TSL) — reg. 

Sir, 
1 am directed tO 

refer to your letter No.NRCM( 	
2O/992004(V01 - 

/4746 dt. I 3fl.2O0 
do the subject cited.abOVe and to say that the matter has 

idee(l in 	
il. It is observed that age relaxation is admisihlC 

been cons the Counc  
o the Casual Workers meeting certain requirements for recruitment to the 
Group D posts only. Relaxation of age of TSL to make them eligible for the 

staff i.e, the 

Yours faithfully 

Sd!- 
(PITAMBER) 

UNDER SECRETARY (AS) 



- 	 33 
\\ 	Krishi Vigya Kèndra Kaushambi l 	/ 

Unit: Indian Council of Agricultural Research, Ministry of Agriculture, Govt. of India 
41 Village- Malak Moinuddin (Shantipuram), Post-Mahgaon, District- Kaushambi 

AR 	 Cdrfespondence Address: 8A/1 Elgin Road, Civil Lines, Allahabad-Ol (U.P.) 

Ref: KVKICamp/OS-cc/06/10/ 'Z 	 Date: 19/10/06 

To, 

Dear candidate, 

in reference to your application for the post of Office Superintendent cum Accountant, 

we have to intimate that your interview will be held as per the following Schedule. 

Venue - Suchna Prodyogiki Bhawan, 8A/1 Elgin Road, Civil Lines, 

Allahabad-Ol,. U.P., Ph 0532-2607006 
Date - 05 Nov'06 

Time - 3:30 p.m. 

You are requested to come along with your original testimonials and related documents, if 
any. 

Kindly note that no TA & DA will be reimbursed. 

Thanking You. 

Sincerely Yours 

Convenor, Selection Conmittee 
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(:01 	IH1flMT OF  

i'iINi'flCY 	OF i: CR00!: EL 

UBLI.0 0R1. E\1!4C! .- C COO1ON 
( 	DF.II-.RTI4E[- ;T bF CER0MNEL  

Ii 	-J DC1ILi 	the nth April, 1991 

OFFICE ME11UIIDUV 

Sub 	R.gulariSa tin of services i-f casue workers in Group 'D' 
posts - Iz . el-axa . tio n of einp1'n.lnt cxchange Irucedure and 
upper age limit. 

The undersi cci is dirco ii ti ref r to this Pt2 rtmit' S 

OM Np. 490l4/1/77--Esi.s (C) da ted 21st March, 1979 wci.ein the 
Conditions for ruci(. ...1stjon o f casu1  ,orkcrS ac'ainst -Group 

postS were prc.cribed. 'rho policy wi Lh roqard to cngaeflt 
and remuner: tion oi casual work rs in Cc tral Covctnrn-nt of flees 
has been reviewed rem timo to time nd detail ccl aui dci ines in 
the matter were issued vide OM N. '19Oi/2/86.-EStt. (C) dated 
7th June, 1988. 

2. 	Requcs tS have now been tLC .VL. from VOtiOUS M ni tn s/ 
DepartJflts for allowin relaxa tn in the cnditioflS of upper 
age 1it and span rship throuch cm- p Lin- nt exchange for rc9ut t13. 

tion of such casual emiiplo"CS eain -;t C rcup 'D' 	tS, 	1-10 WOrO 
recruited prior to 7.6.88, i.e., date f issue of uld!inc, 
The matter has been considered enJ kce;iflg in viCW the fact that 

the casual 	poyeos belong t thi ccon-'mically waak.-r Section 
of the Sccity nd •tnrrrnina tic-mi cf th;ir serviceS wilj cause 
undue hardship tc' them, it has bean decided, as a one time 
measure, in consu]. ttion with Ui I)i.r,?cLi)r C cnural 	nplOient & 
Training, MiniS t 	of LctLn us , that easmeil ;!':rkLrs recruited bofRro 
7.6.88 and, wh- are in sujrjce on the cia tr. 	f Issue 	these 
instructions, may he cons ider cl for rec 'miai 	poin tin nt to 
Group 'D' posts, in ternis of the c :n rol irmstruc t.m s, even 
if they were recru .1 	tImer wise -Ii;mm hir ucli cmn i ', iICIl t cxchngC 
and had crossed the Upr age limni - 1-rescribjci fo m: rho post, 
provided they arc c thcr'iiSn a] ini1.'1. fr: 	cu].ar a11:ifltmant 
in all other rsphcts. 

3. 	It is once agaimi cci tx: 0; ' 	h.d; 5(2 1 I h! ii. of casual 
workers in Control GovenlImucIlt f !:li;s riia On rage .I.ated strictly 

c'- ntd. 

ff •4 $ 

'V 



in aCCCUiaflCC With thQ 	in 	 1Ci In 	1€VrQn t s  

OM No.49O14/2/ 	 (1.tod 7.6.88 	OSCS of n1.ctO 

these 	strUC 	ns s1u1d he IJU( very S :rioUSiY nl brO 1 .c }it 

to We no Lice .f the pi: r 
	no 

and sul t bla 	Lion agaInst he dot nJ] Loss. 

4. 	n±5t 	of Finon° .LC, jjrc,  r2quo5t0 to )tifl th 

contentS 0f• thiS OM to 'We notiCo Of all We artc 

authoritllS under thoir rcS' eC tI.VO 	
t acfli 	ativc cori 

DEPUTY .SIREi..V TO THE CERfl1ENT OF 
 

ir r 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAF.ATI BENCH: GUWAHATI. 

IN THE MATR OF: 

O.A. NO. 219 of 2007 
Dr. Kapil deo Chaudhury 

i1 
f3ch 	 -Vs- 

Union of India & O.rs. 

Ceiuraj 	
U\ T. 

• . 1 
7 _'O !)M. 

( 

- 0 

.Applicant c 

.Respondents 

-AND- 
IN THE MATTER OF: 

A Written Stateni ent filed on behalf of the 

Respondent Nos.,  1,3,4and 5 in the aforesaid 
Original Application. 

WRITTEN STATEMENT 

1, Dr. Chandan Rajkhowa, son 	 .. aged about 5 
years presently working as Director of National Research Centre on Mithun, LC.A.R, 
Jharnapani, District- Dimapur in the State of Nagaland do hereby solemnly affirm and 

CL i 
c

UL1
ii  

3L-UU., 	 JVV.. 

That, I have received a copy of the application filed by the Applicant and! 

have gone through the same and understood the contents thereof. I have been 

arrayed as the Respondent No.3 in the instant Applicatiow Being the Director 

of the Institute I am fully aware and well acquainted with the facts and 

cii curnstances of the case and I have been duly authorized by the Respondent 

V 	i ,I ., 	 +,-. 	 ,-i ci. 	ui,.;•-+,, 	• 	 ,.- .;.. 	 T 
I NOD. 1, -r uflu 	L) V1AI1J ulk. iii una VY A1LLfl LaLfl1flL t,n tn'..'n uaxuxt.  Ih 

save and except the statements, which have been speciflca.11y admitted herein 

below, the rest shall be deemed to have been denied by the answering 

Respondents. 

That, the statements made in paragra.ph  1 of the Original App 	n. licatio.shall he 

duly answered in the subsequent paragraph, specially in the context of the 

Applicant not being called for interview for the-post of Lower Divtsion Clerk 

in the officee of the National Research Centre on Mithun (herein after referred 

to as NRCM). 



That the statements made in pätgraph 2 of the Original Application are 

categorically denied by the Answering Respodents, Tt is not a fact that the 

answering Respondents have the power to regularize the services of the 

Applicant or that they have deliberately exploited him. 

That with regard to the statements made in paragraphs 3, 4, 5 and 6.1 of the 

Original Application the Deponent has not comment to offer. 

That with regard to the statements made in paragraphs 6.2, 6.3 and 6.4 of the 

Original Application the Deponent does not admit anything, which is contrary 

to the records of the case. Be it stated herein that the Applicant was appointed 

as a casual labour in the year 1988 however. he was neither appointed against 

any specific designated post nor was he appointed in the capacity of Office 
A 	 (1C- ..i 'MD('iA 	 -.,-L.,1 1, Li U}!L/I IhILIi%J¼IhL'..UIhIf fl.'.dU lILrn1ULfl.,1Uui ¼.-l¼Ifl CCL 11 It,1VI U.) U%JISLL/flfl.t¼.'¼1 t.JJ L1I¼ 

Applicant. Further, it is essential to note that although the Status of Temporary 
-' ...euLai 	mR.h•t,tht 	 ..,f,...,..,i 	.-,..-,1.. 	..-...,,1 	 r ion 1UIUUSJa Ala.) U¼AA 'AflU.C...-1l¼..0 011 .)UJ2 LaOuui AUtflJULL..J.) VV.Li.l.  

6 oc " 	 te same does not entitle the Applicant to any particular benefit as claimed by 

tt 	
M. 

G'wh.t EtIC.h 

That with regard to the statements made in paragraphs 6.5 and 6.6 of the 

	

+1.,. 	 ,+ 	 ,.c +:...,. L.J115111U1 / S}JplluULItJfl L1lL I.}JL)AJI1L ataLu.) LIlaC (AL 1.5U1U.1 JJ.1IUU UI L1II.1 

requests/proposals are being sent by the Tnstitute concerned to the 1.C.A.R. 
u...+,.... 	 ,c 	 ..i.-. +;.,. 	 +,-. AILCLULJUW CL.'! ALit L1L#CALLUU Ut 	U.)L3 LU L.41au1L. tilL.' CtLLLIIuahcnL...) LU L¼#5UICL11ZL.# Lilt.' 

services of the Casual labourers/Temporary Status Mazdoors. However, no 

	

/,-...fl....,S. ,...i 	.. 	'S.. 	 ;. 	lb,. 	t A' 	• aua.a pL.siinoaatno apply vail uiILiUIi ama UL&'II SIUILLL.0  of tilL.. - lVIllIli)Llj UI 

finance and accordingly the hands of the answering Respondents are tied 

+1.,.. .-.,.,.. 	...-... h, +b 	 ...c+h,, 	.#.., 	V.....,-.... tIIJ a1 UUU1I LJJ tilL' U1AL'L'LILJI!O UI LAIL' IVIUIIOLLJ Lii. I lllU1lL'L'. 

That the statements made in paragraphs 6.7 and 6.8 of the Original 
...-. ~ i..-... 	,,.,, 	 11... ,...-.,.-. .1 LppIaL'uLsUss L.&U saut 11CC V L' cAIIJ ii¼#/UOl L'OlIllL.L'LiUll flAilS tilt.' ,l 1¼' V *S1¼'L'O I U1.fl.'U lii 

the instant Original Application since the same pertain to an issue which has 
.-.1....,.,-h, 	.,..,.., 	 b. 	Ub1,. T,.,..,.1 Be b ~ Ull¼'Uj 	all.) Vi ¼'1 L'U 0/ tAIL' L 1011 lilt, ii 1uJUAi.Ui. at, IL OL(ALL.'U IIL'it,iI1 that Lilt, 

action of stopping the G.P.F. deductions in respect of Casua.l Labourers was 

	

+b. 	 'S, 1.... +i.,.  tfl)1AL.. (40 pi tILL' UISL'J 	aiuLai.al.L'-., iO.)U¼'tl tJj tILL' iJU VL'iSIIh1¼'IIL Lit *1101(4. lVlIfli.)LlJ 

of Personnel. Public Grievances and Pension issued under Memo No.21 - 

A/1ofl/('rvM A..t. 	ii ('i1')flt 	.b,...,-.b., ,, ,.,..., 	 ,.,.i,.,.. 	b,.. b,5,, Lu LJJI L..A1 	0Utt,¼l 	I . UL.L.UUJ. VVSiL'i¼'UJ * 11¼' Vi 1J¼'110ILJI1 OL'i1¼'IIi¼. 11CC.) UL'¼'li 

implemented which does not envisage any such deductions. 

/8.That the staement yade in pargraphs 6.9, 60, 6.11 , 

 1I:16+1 	

the 
 

LI i11ila1 r ppaaCutaOfl au.' GL'iuL'o 07 tilL' 41,I.) "VLsi 1I1 1 L 01JU1 I L'iIL.) LU LII'.' L'tLLiILthc 

they are contrary tq q  inconsi stepf. with the records of the case. 



-I.-, 

However, it is pertinent to state that presently the Institute cRneemed, 

i.e. N.R.0 on Mithun, Nagaland is having 12 Nos of T.S,M workers. Proposal 

in the IX and X plan was put for the creation of 1 0 antI 13 nuhihers of the 

crrnnn <TV' ...nr+C, rarr.an+ 7fV F 13 fl F - 	rnnna ,,,nc,  nat nnn..au A A, a 4 
51 U U}F • 	JJtJ L I 	 V .i). nO Vt \ 	LII oan&t.. Vt UO SW L U}JJJI v 	V.4 U tO 

existing ban on creation on new posts. The institute concerned is again 

proposing the posts under group 'ED" in the Xl plan. 

That with regard to the statements made in paragraph 6.14 of the Original 

- 	 A .,,1;a',+;,-,,, 4,,- Dcponer+ 	
+ .,-.,1,, c+:, +a 	nd of the • 	 I i})IILtLlUII Lilt.. 	 IL OLaLU. 	Lilac It tJIhIJ iUitiiit.O LIlt.. aLa 

authorities that. nronosais are being sent reu1arlv from the institutes as well as 

	

4. 	 .,. 
tin., 	 nil 	 . . o1ap..±i_,o CO UI puata LU iC5unuiiZs., Li 
______----------- – - — 

services of the TSM, however, without prior approval/sanction from the 

'i..- 	c t 	 i-..-.. 	;-. .i-. 	 i,. +u., ,, +-. ..+; 
IVL.Ihll.3LIJ CL I IflULICC flO UCLIUSI Sf4111 Ut., LUi'kS.,I1 lii till,) I*d5441*.J  LJ Lilt.? uUtn.OsstsCc, 

concerned - 

That while denying the statements made in paragraphs 6.15 and 6.16 of the 

-;,,.-.i 	r ,ni 	+;a.-,..,l,;,.., ,-. 	 l,4.n 	a..+ 	f ,. 	 4-1, 
•._1i15115L51 4 S4J1JIIVsULIUIA VVI1IVJII LLIC ISOL UtJilflSf UIJL Ci. nCCO.iva, usC canS vvCinrn5 

Respondents states that the eligibility criteria as quoted in the advertisements 

• 	 . 	.. in question was strictly in accordance with the Ruicstorms being followed 
CCrjLAj , -.t.1U. 	,.i,.ç 	

' "b the T.C.AR. The annointments aQainst the said advertisement were also 

,.t; 	A .-,c,- 	.,; ,,- 	1. 	A.. 	.-.. ..,A.... 	1,.A 	 4-1, 	D 4-n-,an+ 
is rnssZCts UILCI .WIIU'FV sin5 usC uuC ps OSfs.,uW C jun41 V.su Vyn inn cnn..- nss&,n uiunsnt.m 

R iles framed by the LC.A.R. for different cat.epo -ries of the nosts. The 

A .1:n+ 	 .+ 	11A ca.. 	 1, Li Wa I rc.t; E -.4 ;C h 	i tjijiiit.,uiic Iit., i t.flI Vt U.) SAUl. S.a11k#U IUA i1iLV.4 V It., Vt 41,)  lit., Vt U.) 4) V Sfl.U5¼.. UliLi U.) }JSfl LilSf 

existing rules age relaxation to him can only he piven in Group"D" posts. 

.-.....A 	,,+..,..., d,,-....-.+, 	 h-..  
iJ.¼.aI'.A.... Lilt.- aLULS.,lsnsanc.) ISIU41L, *.#U1iLiU.L)f LlIt.,iS.,tU alt. ,  ¼tSdlIltd¼l LJJ Lilt. UJI,) VVt.'i 1115 

Respondents. 

That with regard to the statements made in paragraphs 6.17 and 6.19 of the 

CI.. .-;..-.i A 	 +1-,, 	 an+ 	 ,3..,.-i- .-. 	 -.1 	 ,an A.A. 
¼_Fl I5fllcLi A k}J}JIISfULIUIJ. thU i_FSfJJUUSfIIL a LULU,) StalL U ,)LticUuiSf I V_Jid Vt U,) SSUiJ 51 V U -li 

to the Applicant by the Respondent No.5 vide letter dated 19.06.2007 ;  

..,h,..,-3.., ;+ ..,..,.  
Vtiit.l.t..Uj IL VVU.) UltilhtlUti LiIUL III.) UU,)L. jUl UUISUAS £01 111kV_A VAL-VY tV_F LUt. ,  5135 UI 

Office Superintendent-cum-Accountant as well as Lower Division Clerk 

--..lA ..,-..t- 	 A.--.A A..,. ,. +1.,. 4',.,.+ +1,.,,+ 1-.,-. ..,.-. 
ULIUflU SlUt US.,  tsUIIOI¼IUiSf*.L ULn.- LU Lilt.. IUt.,L LLIUL ISV., VVuO U V UI U5t.t.t. 

A cony of the said letter dated 19.06.2007 

1-., 	4,.. 	A 	A 
IOh)UL,Li 	 Lilt., 	£ SOOSOI.LLlIt 	£ SVJIAIAIII3LIIALI VS.? 

Officer of the Tnstitnte has been annexed as 

It  T1.T1TTTnV 11,,4' 	+1.,. 

	

tti I £ I Lilt I_I JSLJL t 	 UI 	 Lilt., 	V_Fl 15111*i 

Application. 

That -with regard to the statements made in paragraphs 6.J9  and 6.20 of the 

A 	 +i. 	T\,-.-.,....,-..-.+ 	 4l-.,-.-V A..-. +,,,,A.,4-.--.+-.-. 
t_Jnn5Insan I LJJJJIIUULIUII Lilt.? l_#t.jiUiIV_IIL .)LuLV.,,) LIiUt V.i3.4¼ cS-i 00111Sf UV.ShhliIlI3LiU1L IV., 

C14, 	 UV 



lapses, the letter dated 05.02.2007 which has been annexed as Annexure-12 of 

the OA., hd teen marked at the top as "National Research on Milbum, 

Jharmnapani, Naga.la.nd" whereas it should actually have been "Tndian Council 

A 	 IsI, 	rn;" C. 1, 1.,... 	,..  
UI tLflUiLULUl iwos,un'n, i w.v 	s,nsn . uuCis £U}1OO tint ills, }JCLLL Ut LISs, 

authorities are regrettable and infact a. corrigendum in this regard was also 

	

1.., 	IT 	 IA 
iOou'ti 	tin iiliun .oiCtunj t.I asnnal L).lIlU Il V lIUll V iU¼ UUS I 15s,IISIUIIA 

No.F.1 1 (4)/2006-IA-T dated 13.06.2007), rectiing the error. 

A copy of the said corrigendum dated 

13.06.2007 is annexed herewith and marked 

as ANNEXIJRFA. 

That with regard to the statements made in paragraphs 6.21 and 6.22 of the 

Original Application the answering Respondent states that it is not understood 

as to how the Krishi Vigyan Kendra, Kausha.mhi, U.P. had issued a. called 

	

L-  fl. ,, i; ,,+ f.-.. s-h, , 	A ,.. t 

	

LU L1I I &pAACULii 	LS1 oalu pOetS. 'However, tsa un1SWs '11G sopUulUfll.O 

have sought for clarification in this regard from the lnstituteconcerned vide 

	

mI .-. 	msTDCIn/D' 1 IOi '71 ThOfll 	'.,+ A 	fl In ''t'i'' 
L¼.~ LLUI uuGs,i iviChsu .i i Lfl?s..#ilkij. I .3/ ./1 	(JI.lJ .JUt Qat.Cu ju. s tj.Zu.J I. 

Appropriate clarifications in this regard are awaited from the Institute. Tt may 

4; 	.. 	 ,.f 	 A 	 5' . 	 ' 4i,l4 .-''". 	•ii; 	c 
VU Lilt Lt1%.i })¼..i UliUlit LU OtULS, LIIUL tilt, I k}J}JAt.dU1IL OUItA LILUL ISIS/tUl) UasnnIi5 1511 

f 	 does not indicate that he was eligible for the said post and the action 
Ccaia 	mive Tribum 	 . 	 . 

I
n by the said K.V.K, Kaushamb s not n order. 

6DEY 
irit 	 A copy of the said letter da.ted 30.10.2007 is 

	

G tV.s.hc..t:[L;ch 	 annexed 	herewith 	and 	marked 	as 

ANl'EXiJRE-B. 

That with regard to the stat.ements made in paragraphs 6.23 and 6.24 the 

	

4. 	 A..t,.,+ ,, 	+,.. 	 +,., 
also VVCi1li nCoJjt,Irns,sfl OLULU that L11¼,  I ippiwuhiL ha UUUIIU it) AUIILJVV LLSU flUlL,O 

and regulations of the I.C.A.R. in the event, of the regulariza.tihn of his 

services at any point of time in future. As such, the Applicant cannot claim 

pay protection as per his whims and fancies, since the, same would amount to 

a gt000 unos,s n 	
4-1—

nsunuLiuhn to uls, uLhxs,n Ui1IiUJ s,s,o, s,uOUai nuVuw Uta us,oiUO uUili 

violative of the Rules in force. in so far as the claim for regularization is 

	

- 	 i..-, 	 A 	 4i.,.- .... 

	

Cuts 	gnsteu Oj.ijy VVILII ohs, piiIJi .4JJ})hL) Vv Oitlas,LhOhs UI. 

the Ministry of Finance. The answering Respondents have not denied any 
i- 	 A 	 + .,..,.-i 	;. 	 , 	, 	 i-.4. nb- 

tippun LunhhLJ it, thU r - k1Jjns,Ulhi ailti it so tiAws, auhsn s,Iuhiiis,ti taut tins, 

relaxation to casua.l workers is admissible only for recruitment 10 group "D" 

	

+ 	 C+.. -,,r. 	 4,,. .. 	 ,+ 	+i,,n.. +1 	s 
yUOtO. flUsunutnUfl UI .45s, LU IUflA1JUIUIJ ..)LULUO 1VIUAtiu/tJI JUl pUOLO Uthnt uls,nn tniL 

Supporting staff i.e. for posts under group "C" and "I)" is not permissible. 

	

i1 	 .-e+' 	A 	 ,,,,-,+ i.., 
iis,nxs,s,, tins, t,nansns Ut tins, ti1J1JStUUhLt s,ULAILUL U.., s,ikLs,ILUSALs,u. 
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401  15 	That, the answering Respondents humbly s taypd that Nybaiever may be the 

margin of over-age thero is no provision under any rule of the Teehnical 

Services of TCAR or for that mailer, Government Of India to consider a 

L. 	 1,....+ 
i41I*L¼lULS.,  IJIII../S1 1W 11*3 1I.J00¼,U LIII.? UI.t1IIIlIL OU jJiS,O¼iIlL/I.,*. I.J1W1 U I.,U1i*ILLULh? 10 

found 'over-aged', he is over aged for all practical piose unless he helofigs 
4-. +1.,.  
LU LAW 	#S11JJL¼* ULU11'3. I 1W 1 Iyy11aIn 	V 11 aILL4 &J¼1A1 	i.I4i1L.0 LAW 

relaxation of age of 3 (three) years admissible for ().B.'C candidates does not 

c.-., +,. 	 n;~ 	 r'..,.11, 	 A 
I.II1II.JA itt LU LIW 	1111111 }JIU0i I U.*. I Ut LI1¼/1 UiIIJ U11flI*I -6 LIW £ 1}J1JII'UI1L 

for such posts, despite his having crossed the age-bar, would not only he 

h, 	 I 
*10I 	UUJIY LJUL VY U*1* UI0U 51* 	 1a1 0.n 

candidates. Besides, such an action on the pa.rf of the authorities would lead to 

.- 	 ,-.c I;i-. 	TI 	.4 	 +..-.+, 	 d.. 
a II J*5*L/ tJI IiL1*LIUiA3. I LW *jULW1AL flUiliUly 11LiUL0 U'IU1 LASSO hUh US 

Tribunal that no discrimination has been meted out to the Apit in any 
;c 	

.) 	
-i 

VY U)' 1411 
	 0-1- 

J * 4141LWL iflJ 11 AU U*11I.41*ULUI U11.)1¼4I k,tI, LIII., 3LLIIA¼I VI' U *1* itillI.) Ula 

to a. discirnpation. for which the authorities would he answerable. 

16. 	That, none of the ground.s so averred to in the Origina.l Application are legally 
TI,.. 	 .-.,.+,..4 	+I.;., 	+I, 	.-,,,,l-.'t  

,L ,jjaiJW 51 U 1441*0. 	1 11I, kI.s.0yUAi*I.A110 SILl Vi., aI'. LI.,I.I 	Vt' A 141111 111¼ 	11111 Ufl UI 

Constutiona.l powers and rules and have in no way violated the principles of 

i.T,..-.I 	 T1, +. 	 ,c 	 -i...,,,. 
I *Lttnu1 J LAOLW. 111 LAW Uno .uo Lit LIII.. IUI.'LO i1utsUL...* I1I.#II./fl1*UU VI. LuLL 111 

view of the corrigendum issued by the authorities on 13.06.2007, there 

1L1LAL1U10 kiLl AIWAIL III LIII.) 11101*411 I'..'I15111L1 £ kJJylII.'ULILJII. 11W L¼'AALCL OLl 0UU5UL ILlS 

by the Applicant by way of the instant Application of regularization of 

-** - 	 *1,,. i-i,., 	A 
*}JLLY 1411* ¼/LI11A}J1¼/11¼1131 V¼/ij U¼/¼/lI L&L'UIL VYILII U)' LIII., hIiJ1I (11¼, 1 

Court in the ca.se of Secretary, State of Karnataka and Ors. -Vs- lJma, Devi 
AIIIAnK A ('I./? 	 \ 	 ,-.4'-I,, 	1.-a--I .4,- -.  *11* UI 0 4,LIJUUJ t J L U.- 1) *11.4 411 V IL. WV UI LIII.' I *1111 rnIU 	III LIII.' 0*SLL 

the Application has nq legs to stand on and is entitled to he dismissed in 

Th..4I... 4 	A t/-.e,,+ 	 -i,f 	 ,c 
1111111W. i Ut 111¼/i 111¼. £ AfIyul¼u1nL ¼/UIIIIUL ¼/1141111 JUJ piu L¼/¼/LIU&1 *0 14 1111411¼/I 1)1 

and would have to adhere to the Rules and Regulations applicable to regular 
A D 	 S,, +b 	 A A. U.#.L I.I¼ ¼'lLlylIJJ ¼/¼/0. III 111¼, ¼, V ¼/ILL 111 III.) 3L ,I V1¼¼,0 U¼/1115 1¼/5U11411t¼/LL. I 1.) bLLL ,I1. LIII., 

instant Application being devoid of any merit, this Hon'hle Trihinr-1 may he 

1,-. 	 'i 	 + usdaos.I.4 LII *10111100 LIII., 014111¼, *1 LIII.,  t1fl¼/01I1J1¼1. 

-1 	.. 
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VERIFICATION 

I, Dr. Chandan Rajknowa, son of.t 	 ged aboutyears, 

presently working as Director of National Research Centre on Mithun, I.C.A.R, 

Jharnapani, District- Dimapur in the State of Nagaland, do hereby verify that the 

statemerns made in paragraphs. i zii) 	 of the 
14, 16, 14 

Written Statement are true to my knowledge and those made in paragraphs 

I 	.4),2frc4y) A.it/).......... Are true to my information 

derived from records and rest are my humble submission before this Hon'ble Tribunal. I 

have not suppressed any material fact. I have been duly authorised to swear this Written 

Statement on behalf of the Respondent Nos. 1, 4 and 5. 

And I sign this Verification on this 4day of J)c.ep. 2007 at Guwahati. 

JdenrcYrne:  
DEPONENT 

.(R. S. 	dhury) 
Adv cate 

Solemnly affirmed and declared before 

me by the Deponent, who is identified 

by R.S. Chowdhmy, Advocate, 

Guwahati on this the day of December, 

2007 at Guwahati. 

ADVOCATE 

1 v 
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• Judlan Council of AgricuItura Rege2rch 
(Animal Science Division) 

No F.,l1(4)/2006-IA-I 	 Dated 13 6 7007 

The Director, 
NRC or Mithun, 

I 	•• Nagaland 

Subject:- Clarification of go relaxation of Ternpora 	Status Labournr 
(TSL) - reg. 

. 	 ••••'.y 	•• 
The office address in thà Counci1s letter of even number dated 

5.2.2007 be read as 1ndiauiCounci1. of Agricultural Research, Krishi 
Bhavan, New DelhlIlO 001 Iinstéad of National, research Centre on 
Mithun, Tharnapanl, Nagaiand.:1 	 ••; 

Und4yS 
13 62007 

,•.•• 

( 	 • 
.'.._)••_• 	 •.. 	 •.•, 	 S 	 •: 	 .:. 	I 

.i 
I 	- • 

1 	•. 

• 	 : 	 - 	 : 	 •;•- 	 -'•. 	 -- 
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Certified toe Cope 

• 	

Rakhee Sirauthia 
-• 
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ANNEX(JRE B 
A .  

NationT Research Centre on. Mithun (NRC-M) 
AR 	Indian Gounc,I"of Agricu/ruraI, Research (/C'AR) 

Jharnapani, Medziphema, Nagaland-797106 INDIA 

No:NRCM(R)'l3191 Vol-1/2004 	 Dated:-30110/2007', 

The Convener, 
&leCtiOn Committee, 
Krishi Vigyan Kendra, Kaushambi, 
(Unit of indian CotiriI ofAgrfrultural Research,) 
Dist: Knushambi. (.U.P) 

6 

Sub: - Queric in refercpce to.OA No. 219/2007 (CAT Guwahati). —reg. 

1 Ref: - Your interview call letter No.KVK/Camp/OS.AccJ0-6/10/05 dated 19.10.2006 
in favour of Mr. Kapil Dco Chaudhary, Temp:Status Mnzdoor(TSM) of this 
institute. 

Sir,. 
On the subject and reference cited above this Institute is to file a reply with the, Hon'blc 

CAtGuwahati (Assam) and in this rcgard, I am directed tc requcst you to hclp this insiitutç by 
f1Jrnih)ng the facts (as mentioned by the Hon'ble CAT) on a point pertarning to your KVK, as 

-4---' 

JI! icie letter dated 19.1 02006. called Your humble AboIicpnt fo?the inteiew for the nost 
of Superintendent —cum- Accountant to be held on 5/11/2006 at 3.30.PM , and even thou2h 
hc' Applicant is overaped, but the Applicant could not appear before the Selection 

Commi1tee - owinto the late receipt of the call letter dated 19/10/2006 and his own personal 
1)rObiernS at the rcicvant inic" 

. Further, I may inform you also that the so called applicant (Mr. Kapil Dco Chaudhary, 
TSM) of this Institute filled a suit alleging the Director, NRC on Mitltun,Jharnapani, Nagaland 
for riot issuing the intcrvicw,çalh for the post of Superintcndcnt-cum-Account.ant filled up at the 
K\'K unit-of this Institute, locakcd at Porb'a. Dist: Phck, Nagaland, during the last year. In fact, his 
candidature could not be considered for the purpose as per theinstructions of the ICAR that the 
TSM's shall not be gran,td an..agctcIa.cation for the posts under group "B" and "C" category.. 

You arc, therefore, humbly requested to forward a rqpty by return fax (Fax No.03862- 
247:41) by TODAY. itself, considering the'mattcr of TOP PRIORITY / TIME BOUND, 
enabling us to fllc the suitable reply with the Hon'blc CAT. 

l'hank rig  you in anticipation.  

.•'.'" . 	 •. 	 Asstt: .Administratrivc Officer- 

_—) 	 .. 	. .... 

. 	 -..-- 	. . 	 . 

: (03562) 247327 	: (03862) 247341 	Web: www.nrcmihun.res.jn 	E-mail : nrcmirhun@mailciy.ctiin 
.- 	., 	
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GAUITATI BENCH, GUWA}{ATI. 

- C 

IN THE MATTER OF :- 

O.A. No. 219 of 2007 Central Admuistr2lift T604140 

KapilDeo.Chaudhuryj 	2 
.... APPLICANT' 	 4 

T!TTTf 

-Vs- 	 .t thCh 
-.-- 

Union of India & Ors. 

RESPONDENTS 

A REJOINDER TO THE WRITTEN STATEMENT FILED ON 

BEHALF OF RESPONDENT NOS. 1,3,4 AND 5 ABOVE-NAMED:- 

I, Kapil Deo Chaudhury, son of Late Ram Pratap, aged about 42 

ye.ars, presently residing at Jharnapani, District: Dimapur, Nagaland, at 

present working as, Temporary .  Status Mazdoor in the Office of NRC on 

Mithun (ICAR), Jhamapàni, do hereby sol.mn1y affirm and state as 
follows:- 

That I have received a copy of the Written Statement filed on behalf 
of Respondent Nos. 1, 3, 4 and 5 and having perused the same I have 
understood the contents thereof. 

That I, deny the correctness of the averments made in various 
Paragraphs Of the Wntten Statement save and except those which may 
be specifically admitted hereinand'/or are borne out from the records 
of the case.. 

That while denying the correctness of the averments nade in 
Paragraph 3 of the Written Statement, I reiterate that the Respondent 
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Authorities not only have the power to regu1aris-th9ices of the 

Temporary Status Mazdóors but are obliged so to 'do 'owing to the 

	

• , 	specific directives of the Headquarter of.. ICAR dated 12/03/2007 

(Annexure-.5 to the Original Application,) wherein it was indicated 

• that even though it was not possible to regularise the casual labourers 

with temporary status; the Directors were given the liberty, if 

regularization was not possible, to propose creation of posts in the lXth 

Five year Plan for Supporting Staff for clearing the backlog of casual 

labourers with Temporary. Status. The Respondent No'.3 was 

accordingly advi.sed to initiate action for regularisation of casual 

labourers in his Institute. 

It is pertinent to mention herein that the Applicant has been 

working.with the Respondent Authority since the year 1988, first as a• 

casual labour I  and thereafter, as a Tenporary Status Mazdoor from 

01/09/1 993 and has been engaged in the works as that of a regular 

Superintendent-cum-Accountant. The Applicant had been made to do 

regular nature of work . all along till date, but has been denied 

regularisation, of his service by the Respondent Authority. The fact 

that the Applicant's services have bôen 'continued since 1988 

necessarily implies that his Post is otherwise regular in nature and he 

has been exploited t.othefullest. 

	

4. 	That while denying the conectness of the statements made in 
Paragraph 5 of the Written Statemen.t I beg to state that the Scheme of 
1993, wheieby the Appcant was granted Temporary Status, may not 
have envisaged that the Applicant would. be  automatically brought 
into the permanent establishment by way of regularisation of his 
service but the intention of the ICAR Headquarters was made clear 
that the Applicant must be considered for regularisation Of his service, 
if necessary by even creating posts. The view of the Respondent 
Authorities is very clear that casual labourers ought. not to be retained 
for long periods in regular nature of works since they would be a 

f2ro 	j_ 
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financial- burden on the Authorities. The 5,Respondent Aüthoril 

however as model employers, having failed to regularise and take note 
of .the fact that by allowing your .  humble Applicant to continue• to 
serve for long periods in regular nature of works without granting him 

the due service benefits, is an act which is highly arbitrary, illegal and 

discriminatory and violative of the basic and fundamental rights of 

your humble Applicant, which makes the answering Respondenth 

liable to forthwith take steps to regularise theservice of the Applicant. 

	

5. 	That I categorically deny. The correctness of the averm.énts made in 

Paragraph 6 of the Written Statement and while reiterating what I 

have already stated in this regard in thy Original Application, I further 

state that once the ICAR having declared as a Policy that all the 

existing casual labourers are to be regularised, .if:neeessary by creating 

posts, the question of obtaining prior approval of the Ministry of 

Finance is a vague plea for denying regularisation of service of the 

Applicant. In any event the Ministry of Finance also cannot dny 

approval to the regularisation of your, humble Applicant, and other 

similarly situated casual employees, who have been deliberately 

exploited by the JCAR Management and deprived of the regular 

service benefits even after rn aking them work for .years in jobs of 

• regular nature as that of regular em1oyees. It would be evident from 

the records of the Respondent Authorities that they have been 

deliberately denying .the' process of regularisation by misleading the 

Headquarters of ICAR at New Delhi as well as the concerned 
Ministi-ies. The fact ,  that the Answering Responden have ' not 
annexed a single Document seeking prior approval of the Minisfryof 

Finance or any. documents to show that posts have been created for the 

beiieflt of your humble applicant and other similarly situated casual 

labourers, establishes that the plea taken in defence in the Written. - 

Statement is not based on records and accordingly the sam...cannot be 
based on knowledge. • . 

icQ 
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That, while denying the correcthe's of the aveemade in 

Paragraph 7 of the Written Statement, I reiterate what I have stated in 

12) 1 
 , 

this iegard in my Original 	Application. There 	has 	been 	a 
misrepresentation and misinterpretation of the new Pension Scheme 
dated 26/04/2004, which provided that casual labOurers, on their 

regularisation .against- Group-D pests on or after 01.101/2004 will be 
entitled to pension and the provisions of General Provident Fund was 

to be done away in such cases. The Scheme never contemplated that 

the existing casual labourers who were not. regularisëd \v.e.f. 

01/01/2004 will not be covered by General Provident Fund Scheme, 

which was otherwise holding the field till. 01/01/2004. The stoppage 

of deduction towards General Provident Fund of the Applicant and 
other similarly situated Temporary Status Mazdoors pursuant to the 

Office Memorandum dated 26/04/2004 and refund of the General 
Provident Fund amounts of the Applicant and oth.er  Temporary Status. 
Mazdoors which were collected, prior to 01/01/2004 was undoubtedly 

illegal and arbitrary and a denial of a service benefit to theApplicant.. 

Moreover the statements made by the Respondent Authorities with 

regrd to the new Pension Scheme dated 21/05/2065 are not supported 

by any cogent documents and the Respondent Authorities are put to 
the strictest proof thereof. 

A copy of the Office Memorandum dated •  
26/04/2004 is annexed hereto as Annexure-14. 

7. 	That while 'denying the correctness of the statements made in 
Paragraph 8 of the Written Statement I beg to submit that the claim of 

the Responden.t Authorities that proposal in the IX and X plan was put 
up for the creation of 10 and 13 members of the Group "D" posts. 
respectively is not supported by any cogent evidence on record 5  and 
the activities initiated by the Respondent Authorities,, being matters of 	- 
record, .the I espondent Authorities need to establish the same through . 

. , proper documents. 	 - 	 - .• 	. 

I 
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That as regards the averments made. in Paragraph9ft1Witten. 

Statement I reiterate what I have afready stated in Paragraph 5 of the 

instant RejOinder and further state that the Respondent Authorities 

while asserting that they have been admittedly considering 

regularisation of the Temporary Mazdoors of the Responden.t 

Institute, but have in fact been dilly dallying with the matter and are 

J deliberately celaying regularization of the said Post of the Applicants 

by not fun .ishing proper and clear facts to the Headquarters of ICAR 

The said letter is a mere, eyewash only to inislad the Applicant and 
others. . 

A photo copy of the letter.  dated 09/06/2005 is 

annexed herewith as Mnexure- 15. 

That while denying the correctness of the averments made in 

Paragraphs 10. and ilof the Written Statement, I reiterate what I have 

already stated in this regard in the Original Applicafion and further' 

state that in the said A.dvertiserneiit it was clearly written that " no 

upper age limit will be applicable for serving ICAR employees" 
(Annexure 1 .6 of the Original Application) and your humble Applicant 

• . has been serving under the Respondents since the year 1988 and' yet 

he was not favoured with any call letters, which was in total violation 

of the , directives of the Respondent Authorities themselves, and as 

such, the claim for not calling your humble Applicant for interview on 
the ground that "he was overage and a s per the existing rules, age 
relaxation to him can only be given in Group "D" posts.", is not 
sustainable in lay'and also not supported by any cogent documents. 

That I categorically deny the' correctness of the statements made in 
Paragraph 12 ofthe Written Statement and further reiterate that the 
said letter dated 05/02/2007 is in-fact' a fraudulent document 
manufactured by the concerned Respondent Authorities .for the sole 

'purpose of denying the right of your humble Applicant to the Post 
against which he had submitted application. It is further stated that the 
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Corrigendum which is annexed as Annexure-A to the Writien 

Statement filed by the answering Respondents, seems to be another 

fraudulent document manufactured by the Respondent Authorities 

only to deny the right of your humble Applicant to the Post against 

which he had submitted application. The Corrigendum dated 

13/06/2007 appears to be a clearly fake document inasmuch as the 

letter head of the said Corrigendum is entirely different from that of 

the other letters of Indian Council of Agricultural Research, New 

Delhi" and in that view of the matter this Hon'ble Tribunal must 

necessarily direct the Respondent Authorities to produce the Original 

Records before this Hon'ble Tribunal. 

1.1. That while denying the correctness of the avennents made in 

Paragraph 13 of the Written Statement I state that the Respondent 

Authorities have deliberately sought to make an evasive reply while 

clarifying their stand as to how the Krishi Vigyan Kendra, 

Kaushambi, U.P. had issued a call letter to the Applicant for the said 

Posts, which is not at all warranted from a Model Employer such as 

the Respondent Authority. It is further submitted that the reason wh.y 

your humble Applicant was not favoured with any call letters by the 

Respondent Authority as done, by the Krishi Vigyan Kendra, 

Kausharnbhi, a similarly situated Institute as that of the Respondent 

Authority, for the Post of Superint.endent-cum-Accountant, even 

though the Applicant was overaged, was solel.y a deliberate and biased 

act, and in that view of the matter the Written Statement must be 

summarily rejected by this Hon'ble Tribunal and complete relief 

granted to the Applicant. 

1.2. That whil.e denying the correctness of the statements made in 

Paragraph 14 of the Written Statement I reiterate what I have stated in 

my Original Application that it is a settled law that upon 

regularisation, an employee must necessarily be granted the pay 
protection. It is necessary to state that your humble Applicant, has 

¶:\g: 	Lpn"~ ""3 	- 	- 
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been serving the Respondent Authorities since his j 
	tl!e ICAR.in 

the year 1988 till dated in a Post which is much above the minimum 

Group-f) Post, and he cannot be compelled to start at the minimum 

scale of pay prescribed for a Group-D Post in the event his service s 

regularized: In service jurisprudence, as . well as in a catena of 

decisions, an aggrieved member must necessarily be entitled to pay 

protection and he cannot be subjected to the minimum of the, pay scale 

in the lowest of a Group in a particular Office in so far as the 

minimum pay scale is concerned. The last pay . drawn by any 

employee, before his/her regularisation, must necessarily be protected, 

if not by the Respondent Authorities, by this Hon'ble Tribunal. The 

Respondent Authority, by a letter dated 28/07/2007, to the utter 

surprise of your humble Applicant, was pleased to shifr your humble 

Applicant from Accounts Section to , Farm and Vehicle Section, being 

apprehensive that your Applicant will move the Court of law.. 

A copy of the Office Order dated 2 8/07/2007 is 

annexed hereto as Annexure- 16.. 

13. . That it ispertinent to point out that the Respondent Authorities, after 

filing of the Original Application, by an Order dated 29/10/2007, were 

pleased to offer the Post of Assistant to Shri Th. Dipal Meitei, 

Superintendent-cum-Accountant of K.V.K. under the National 

Research Centre on Mithun, which was accepted by the saidTh. Dipal 

Meitei a person who is similarly situated employee as that of your 

humble Applicant,, an act which manifests utter discrimination and 

arbitrariness and a violation of the basic principles of fundamental 

rights to your humble Applicant, as enumerated under Article 1416 
and 21 of the Constitution of India, by the Rcspondent Authorities. 

Had there been no regular Post of Superintendent-cum- Accountant, 

Shri K.Mhasikolie Chusi, Jr. Clerk of the Administration Section, 

could not have been transferred or reshuffled to the.Post held by your 

humble Applicant in the Accounts Section. . -. 

LQ 	 7 
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A copy of the Order dated .29/10/2007 issued by 

the Assistant Administrative Officer, NRCM on 

Mithun, Jharnapani, Nagaland, and a copy Of the 

acceptance letter dated 29/10/2007 are annexed 

hereto as Annexure- 17 and 18 respectively. 

. That while denying the correctness of the averments made in 

Paragraph 14 of the Written Statement .. I further reiterate. that 

Applicant has been serving as casual labour much before he was 
granted Temporary Status Mazdoor w.e.f 	01/01/1993 and the 
Applicant is entitled to be regularised in his Post and the same not 
being done in spite of directives and commitments by the Respondent 

higher Authorities,..even though the Applicant had applied for the Post 

of Superintendent-cum-Senior Clerk and Lower Division Clerk, the 

Respondent authorities illegally and arbitrarily denied your Applicant 

from getting an appointment in a regular cadre in ICAR by not calling 

him for, interview on the ground of being over aged, in spite of a 

direction that age relaxation be gianted to the casual labourers 

That while, denying the correctness of the statements made in 

Paragraph 15 of the Written Statement I further submit that the 

Applicant having been, doing regular nature of work as 

Superintendent-cum-Accotant and Senior Clerk under the 

Respondent Authority from his 'date of joining as casual 'labour, is 
legally entitled to be regularised in his Post, by relaxing the age. 

Furthermore the instant case must be treated as an exceptional case 

where . relief ought to be granted without going to into any 
technicalities in respect of service jurisprudence at a stage where the 

Respondent Authorities have clearly indicatedn their Advertisement 

that "no age bar will be applicable for serving ICAR employees", and 

it was incumbent upon the Respondent Authorities to regularise his 

service and ought to have favoured the Applicant with call letters for 

b 



the said Thterview, and the Respondent Authorities having failed so to 

do, this Hon'ble Tribunal must necessarily interfere - and pass 

necessary Orders in favour of your hunible Applicant so as to meet the 

ends of justice. 

That I deny the coiTectness of the averments made in Paragraph 16 Of 

the Wiitten Statement and the submission put forward by the 

Respondent Authorities- that the instant case be dismissed in view Of 

the obstations o(the Hon'ble Apex Court, quoted therein, is' not 

legally tenable or sustainable and this Hon'ble Tribunal ought to 

completely ignore the same in as much as the decision in Uma Devi's. 

case ( 2006 (4) SCC 1), even though made by a Constitution.Bench,-is 

now subject to review ,  before the Hon'ble Apex Court. The said case 

otherwise supports the case of the Applicant. 

That a mere perusal of the Written Statement would indicate that the 

answering Respondents have never been Serious in implementing the 

Policy Decision of the Respondent -Authorities in the matter of' 

regularisaiion of the service' of the Applicant, and also in not calling 

the Applicant for the said Interview, and in that view of the matter this 

Hon'ble. Tribunal niust necessarily look into the entire records and 

thereby arrive. at a judiCious finding that the action of the answerin.g 

Respondent Authorities is h.ighl.y illegal, arbitrary, discriminatory, and 

in total violation of the basic principles of Natural Justice and fair 

play afid- on this ground alone, the submissions of the answering 

Respondents in the Written Statement must' necessarily be rejected 

and the instant Original Application allOwed with exemplary as well 

as compensatory costs in favour of the Applicant. 

•That the answermg respondents have deliberately given a totally 

vague and false reply to the Origi'nal Application and the averm.ep.ts 

made therein being' not supported by any cogent documentary 

evidence, the Written Statement must necessarily be rejected and the 



Central Am 	ajive Tribpi 

r;: t ELnch instant Original Application be allowed with 

favour of the Applicant. 

 

19. That in any view of the matter the answering Respondents have failed 

• 	to justify with any reasons .vhatsoever the cause for non-regularising 

the services of the Applicant and for not issuing call letters to the: 

• 	Applicant in spite of the specific directives and Advertisement of the 

Govemmentof India and the Respondent Authorities at New Delhi 

/ 

VERIFICATION 

• 	I, Kapil Deo Chudhury, son of Late Ram Pratap aged about 4 

• . year, residing at present Jhamapni, Ditrict:- Dirnapur, 

Nagaland, at prsent working as a T.S.M. in the Office of the 

NRC on Mithun (ICAR), Tharnapani; do hereby verify that the 

statements made in Paragraphs 

are true to my. 
.7 

knowledge, 	those . 	made 	in 	Paraaphs 

being matters of record are true to 

my information derived therefrom which I believe to be true 

and the rest are my humble subrpissions before this Hon'ble 

• 	Tribunal. 	 • 

And [sign this Verification on this20th  day of Februaiy ;  

2008 at Guwahati. 	 • 

DEPONENT • • 
0 
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NATIONAL RESEARCH CENTI ON MT11UN 
ICAR, JHARNAPANI, MEDZIP11E, 

NAGALAN - 797106 
Date : 28.07 .2007. 

:NONl&CM(6)63/2003('V°l'Y S-I 

OFFICE ORDER 

On the recommendatiOn of the Committee vde letter no. Nil dtd 19.07.07, the 
placement 

DireCtO NRC on Mithun, Thamapam is pleased to inform that the work/dut'J  

ci the f0ow i ngstaff has been reshufed as sho below: 

Designation 	 To 
From 

7K.Mhas0T. Admfl. 
	 Acc,uflt Section 

jr 	 erk. 
Shri K.D.Chau 

., .v.,-.1.-. 

r z ;4 
	1avc 

\ 

ary  

into effect from 1 AuguSt 2007 until further order. 
Sd!-
(C.RaJll9'"') 

Director 

yfortntOry & needful to: 
___IShrI K. MhaSk0 ChUSi, Jr. Clerk, NRC on Mithufl, JhamaPaflL 

\Jghr% KD.Chaudha1y,TSM NRC on Mithun, JharnaPafl 
FAO IJC, NRC on MithUn, 3harnapafli. 
Farm VC NRC on Mithun, ThamPa 
Store UC, NRC on Mithun, ThaflaP' 
PA to Director, NRC on MithUn, Jharnapafli. 

. Personal File of the concerned 
8. Guard File. 

Asstt. Ad'ufl• Officer. )/ "c. 

S0  c/ 

- ..- ,r... 	 . ..........• 	r .......... fl... ..,. 	. 	. 	•, 	,.... . 	.• 	. ...... ..........0 	 .. - 	 .. 	 - 
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NATIONA RESEARCH CENTRE ON MITHUN 
ICAR, JHARNAPANI, MEDZIPHEMA, 

NAGALAND, 797 106 

F.No: NRCM.(R)3/88VoI-IV/2004 / 	 Datéd:-29 t1' October, 2007 

ORDER 

On the recinmendations of D.P.C.-cum-.Selection Committee, the Director, NRC 
on Mithun, is pleased to offer the post of Assistant in the pay scale o1.5500-175- 9000/- 
to Shri Th. °  Dipal Meitci, Supdt-cum-Accountant of K.V.K under N.C. on Mithun oi the 
following terms and conditions- 

I. Presently his place of posting will be at N.R.0 on Mithun, Jhamapani. Ho'ever he is 
liable to serve any where in India. 
He will be on probation for a period of two yearsfrom the date ofjoining which 
can be extended on the discretion of the Competent Authority. 
Fixation of pay etc. shall be regulated in accordance with the provision iinderFR: 

lfthe offer for the post of Assistant in NRC on Mithun is acceptable io Shri Th. 
Dipal Meitei, Supdt. (KVK) he is advised to submit is acceptance, in writing, within: 
two days from the date of receipt of this order and report for duty on or before 05th 
Novemøber, 2007, positively, failing which the order shall stand automatically 
cancelled. 	.. ;. 

OV 

77---- 	

CentraIMm1 
(S.P. Negi) 

2 	 &sstt: Administrative Officer 
Shri Th. Dipál Meitei, 
Supdt:cum-A ..ointant 
KVK, NRCM on Mithun, 	',;whti I  .ci% 
JIi.arnapani, Nagaland. 	 . 	. 

Copy to:- 	 I 
Incharge, Krishi Vigyan Kendra of NRC on Mithun, Porba,Dist: Phek, for 
kind information. 
P/F of Shri Th. Dipal Meitei, Supdt:-cum-Accountant, KVK, NRCM on 
Mithun, Jharnapani, Nagaland. 	 N 
Guard file. 	 . 

C'.. . 
	 (S.P.S. Negi) 

Asstt: Administrative Officer 
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Dated :29-10-2007 

To, 

The Director 

NRC on Mithuii,lCAR 

iharnapani, Nagaland 

Sub : Acceptance letter for the post of Assistant at NRCM - reg. 

Re!: 	Your letter No.NRCM(R)3188 Vol-I V/2004/7662 dated 29th  of Oct'07 

Sir. 
In . .fererice to your above letter, I am hereby submitting my acceptance letter for the post of 

t\s',iIant in your kind establishment 'NRC on Mithun'. I will be submitting my joining report w.e.t 1" of 

Ncv)7. I hs s suhm;tted for favour of your kind consideration and necessary action pease. 

Thanking you in anticipation. 

Yours faithfuUv, 

Central 

DIete 

	

-- 	updt.-Cum-Accountant 
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O.A No.219 of 2007 

K.D . Choudhury 

-Vs- 

Applicant 

- 	 in Court on I 

CortOffi 

CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

ORIGINAL APPLICATION NO.219 of 2001 

t 

Union of India & Ors. 

Respondents 

-AND- 

IN THE MATTER OF: 

An additional written statement 

/affidavit filed on behalf of the 

Respondents Nos. 1, 3, 4 and 5, in 

terms of the Order dated 19.01.2010 

of this Hon'ble Tribunal. 

AFFIDAVIT 

I Dr. Chandan Rajkhowa, Son of Late K .C. Rajkhowa aged about 

57 years, presently serving as the Director of National Research Centre on 

Mithun, ICAR, Jharnapani, District-Dimapur in the state of Nagaland, do hereby 

solemnly affirm and state as follows:- 

That I have received a copy of Order dated 19,01.2010 passed by the 

, 	 learned Central Administrative Tribunal, Guwahati Bench in O.A. No 219 

of 2007, and 1 have gone through the same and understood the contents 

thereof. 

That the instant additional written statement/ aflidavit is being filed for the 

limited purpose of placing on record the details of the selection process 
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initiated vide advertisement dated 06.12.2005 as well as othefffitibiial 

facts, as envisaged in the order dated 19.01.2010. 

That the advertisement for filling up the vacant post of 'Office-Supdt-

Curn-Account-General Category' in the pay scale of 5500-175-9000 was 

published in 'The Assam Tribune" on December 6, 2005 (Tuesday) along 

with other vacancies for ICAR under National Research Centre on 

Mithun, Jharnapani, Nagaland for KVK, Phek district, Nagaland. 

A copy of the advertisement dated 

06.12.2005 published in 'The Assam 

Tribune' is annexed herewith and marked as 

ANNEXURE-C. 

That, on receipt of the applications, after a thorough examination by the 

Committee, taking into consideration the recruitment rules of ICAR as 

well as the eligibility criteria mentioned in the advertisement issued by 

NRC on Mithun, the appointment of one Shri Th Dipal Meitei was made 

to the post of Supdt-Cum-Accountant. Accordingly an appointment letter 

was issued on 31.07.2006. Be it stated herein that the said order dated 

31.07.2006 dearly envisaged under Clause 7 that the incumbent would be 

liable to be transferred any where in India. The said Th.Dipal Meitei was 

accordingly posted at Krishi Vigyan Kendra, Porba Village of Phek 

District under the Director of NRC on Mithun, Jharnapani. 

A copy of the Memorandum no. 

NRCM(G) 134 (Part-I) 05/4592,4593 dated 

31 s' July 2006 by which Offer of 

appointment to the post of Office Supdt-

Cum-Accountant was made to Shri Th Dipal 

Meitei is annexed herewith and marked as 

ANNEXURE-D. 
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That with reference to the Offer letter no. NRCM (G)134 (Part 	74592 

dated 3 1st  July .2006, to the post of Office Supdt-Cum-Accountant, Shri 

Th Dipal Meitei, submitted his joining report to the said post to the 

Director NRCM on 01.08.2006. 

A copy of the Joining report dated 

01.08.2006 is annexed herewith and marked 

as ANNEXURE-E. 

That, •. subsequently in the year 2007, a proposal to fill up one post of 

Assistant on permanent absorption at NRC on Mithun, Jharnapani from 

among the eligible employees was issued vide letter no. NRCM® 9/89 

(Vol. V) 04, dated 07.09.2007. As per the said proposal the requisite 

eligibility for the post was envisaged, as follows:- 

'Ho1ding analogous positionlpost in ICAR system or Sr. Clerk 

rendering 5 years of regular service in the pay scale of Rs 4000-100-6000 

at ICAR Institutes." 

In response to the said proposal two candidates were found to be eligible 

for the post of Assistant in the Institute namely the said Th Dipal Meitei 

and one Sri Ram Babu. Accordingly, a Committee was constituted 

consisting of five members nominated by the. Competent Authority and the 

said Committee held its meeting. on 26.10.2007. After a thorough 

examination of the two applications, Shri Th Dipal Meitei, Supdt-Cum-

Accountant was found most suitable for the post of Assistant and 

accorlingly vide Order dated 29.11.2007, the said Sri Th Dipal Meitei was 

offered appointment in the post of Assistant in the pay scale of Rs.5500-

175-9000/- 

A copy of the proposal floated vide letter no. 

NCM(R)9/89(Vo1 V) 04 dated 07.09.2007, 

minutes of the meeting of the Committee 

held on 26.10.2007 and copy of the Order 

dated 29.11.2007 are annexed herewith and 

12eøc 
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marked as ANNEXURE-F.G and H 

respectively. 

That the gamut of facts as have been narrated herein above would clearly 

reveal that the Applicant herein has approached this Hon'ble Tribunal at 

an extremely belated stage. The selection process initiated vide the said 

advertisement culminated in the offer of appointment to th Dipal, Metei on 

31.072006 itself and as has been narrated herein above he joined on 

01.08;2006 and was offered the post of Assistant on 29.1 1.2007,As such, 

in the humble submission of the Deponent, it was incumbent upon the 

applicant to have arrayed the said Th Dipal Metei as a party respondent in 

the instant case, having approached this Hon'ble Tribunal only on 

16.08.2007. Considering the fact that rights had accrued to a third party in 

the meantime and further considering that it is a well settled principle of 

law that a 'a party whose interest are dii ect1yjfecthd, is, a 
- 

party' an8 that no Order shall be passed by a Court behind the back of 

such a party, it is humbly submitted that the instant application is void ab 

initio for non joinder of necessary parties and is liable to be dismissed on 

that ground alone. 

g. That notwithstanding what has been stated herein above, it Is stated that 

the grant of temporary status to the casual labourers is regulated strictly in 

accordance with the 'Casual Labourers (Grant of Temporary Status and 

Regulation)' scheme dated the 1 01h  September, 1993. It is mentionable that 

under Rule 4 (iv) of the said scheme the casual laborers who acquire 

temporary status will not however be brought on to the permanent 

establishment unless they are selected through regular selection process 

for gioup "D" posts. It is further stated that in accordance with the Rule 8 

(i) Two out of every three vacancies in group 'D' cadres in respective 

offices where the casual labourers have been working would be filled up 

as per extant recruitment rules and in accordance with the instructions 
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issued by the Department of Personnel & Training from amongst casual 

workers with temporary status. However, regular group 'D' staff rendered 

surplus for any reason will have prior claim for absorption against 

existing/future vacancies. In case of illiterate casual labourers or those 

who fail to fulfill the minimum qualification prescribed for post, 

regularization will be considered only against those posts in respect of 

which literacy or lack of minimum qualification will not be a requisite 

qualification. They would be allowed age relaxation equivalent to the 

period for which they have worked continuously as casual labourer. 

It is therefore evident that age relaxation can be given only in 

Group D posts. In this connection it is stated that the candidature of the 

applicant in the instant case Sri K.D.Choudhury, was rejected by the 

authority concerned on the ground of his being over age since there is no 

provision of age relaxation in the recruitment rules of the post of Sr. 

C1erkILDC which is a Group C post. 

A copy of the notification dated oth 
 

September, 1993 is annexed herewith and 

marked as ANNEXURE-I. 

9. That the statements and averments made herein above would clearly 

reveal that the Applicant is not entitled to any relief in equity. It is 

apparent that the applicant has approached this Hon'ble Tribunal at an 

extremely belated stage, since the selection process was initiated in the 

year 2005 and culminated in the issuing of appointment letter to Sri Tli. 

Dipal Meitei, on 31.07.2006. Further since the applicant was working as a 

casual employee under the ICAR, he would have been entitled to age 

relaxation as envisaged in the advertisement, had he applied for a Group-D 

post. However, such age reIaation is not envisaged under the ICAR 

Teclrnical Services Rules for Group- B or Group-C posts. As such it is 

humbly submitted the instant Original Application has no legs to stand on, 

being devoid of merit, is liable to be dismissed by the Hon'ble Tribunal. 
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VERiFICATION 
	 Guwahti Bench 

I, Dr. Chandan Rajkhowa, son of Late K.C.Rajkhowa aged about 55 years, 

presently working as Director of National Research Centre on Mithun, ICAR, 

Jharnapani, District- Dimapur in the state of Nagaland, do hereby verify that the 

statements mad.e in paragraphs. ,1,, 2 .... . ............... 

of the Affidavit are true to my knowledge and those made in paragraphs 

. .........................are true to my information derived 

from records and rest are my humble submission before this Hon'ble Tribunal. I 

have not suppressed any material fact. I have been duly authorized to wear this 

affidavit on behalf of the Respondent Nos. 1, 3, 4 and 5. 

And.i sign this affidavit on this.. J...day of February 2010 at 

Guwahati. 

Identified by me: 

(R.S.Chowdhury) 	 DEPONENT 
Advocate 

	

Solemnly affirmed 	and 

declared before me by the Deponent, who is 

identified by R.S.Chowdhury, Advocate, 

Guwahati on this the day of February, 2010 

at Guwahati 

ADVOCATE 

W  - 0  00 
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Advertisement No. 02/2005 
Applictions are in/ted for the foflowing posts under National Research Centre on Mithun, Jhamapanl, 
Nagaland for KVK, Phek district, Nagaland. 

1. 	(a) Name of the post Training Associate (T-6) 
 Scale of pay : 	8000275-13500 -- 
 Number of post 06 (six) 	- 

 Discipline : 	Agronomy, Horticulture, Soil Science (3 posts, one from 
each discipline) - General category. 
Vety. Science/Animal Science. Agri. Engineering (2 posts, 
one from each discipline) - reserved for OBC 
Plant Pathology (one post) - reserved for SC 

c€ 

I 

y 
0 

(e) Educational Qualification 
Essential 

Desirable 

2. 	(a) 	Name of the post 
Scale of pay 
Number of post 
Educational Qualification 
(i) 	Essential 

3. 	(a) Name of the post 
 Scale of pay 
 Number of post 
 Educational Qualification 

Essential 
Desirable 	- 

4. 	(a) Name of the post 
(b) Scale of pay 
(C) Number of post 
(d) Educational Qualification 

(I) 	Essential 

(ii) 	Desirable  

5. 	(a) Name of the Post 
 Scale of pay 
 Number, of post 
 Educational QualifIcation 

'-Essential 
. 	Desirable 

Master Degree in the Relevant subject from a recognized 
university.  
2 years of experience in conducting training in the KVK. 

Office-Supdl.-cum-Accountant-General Category 
5500-175-9000 
01 (one) 

Master in Business Management/Post Graduate / 
Diploma In Business ManagemenllMA1M.Com1CA. 

OR 
B.ComJB.NBachelor In Business Management with 
minimum 5 years experience of working as Junior 
Accountant or Sr. Clerk dealing with financial/accounts 
matter. 

Farm Management (T-3) - General Category 
4500-125-7000 
01 (one) 

B.Sc in Agriculture from a recognized University. 
At least 2 years experience In lam, management. 

Computer Programmer (T-3) - General category 
4500-125-7000 
01 (one) 

Bachelor Degree in Computer Application I B.Sc in 
Computer Application/Post Graduate DIploma in 
Computer Application. 
At least 2 years experience in handling Agri-based data 

- 	 on computer 

Training Assistant (T-3) - Reserved for ST 
4500-125-7000 
01 (one) 

B.Sc in Home Science from a recoonized UnIversity. 
At least 2 years expenerice in conducting training. 

i.iireprSt - osseIrLIqlJwIricIulraw lIllIllIllUlil. yvner 	IU.'.nc L,I 	ip 	lionS lervel. III 

response to the advertisement is large, it may not be convenient or possible for the institute to call for 
inlerview for all the applicants. The Director, NRCM, Jharnapant reser\es the right to fix the criteria for 
screening the applications. Incomplete applications will not be enteriali ed. 

2. Age limit for T-6 grade post bearing scale of pay 8000-275-1 3500/- is 35 years maximum. For T-3 grade 
post bearing scale of pay Rs. 4500-125-70001- is 30 years and for the post of ofiice-Supdt-Cum-
Accountanl bearing scale of pay ot R. 5500-1 75-9000/- Is 20-27 years The upper ago limit is relaxable 
for SC/S1'/01-3C'Ex-Servicomen/PliySiCally handicapped as per rule. /.e limit will be applIcable as 

- On C105i119 nob. 
3: No upper age limit will be applicable for serving ICAR employees. 

Candidates applying for the posts will have to pay application fee of lls. 20/- (Rupees twenty) only In 
form of crossed IPO drawn in favour of Director, NRCM, Jharnapari, Mndziphema, Nagaland - 797 106. 
Candidates of reserved categories will be fully exempted frcm paying ipplication fee. 
All posts carry usual allowances, selcted candidales.will be under "Defined Contributory Pension 
Schern as percentral govt. rules mutatis-mutandis applicable in ICAR from time to time.The posts are 
non-government. 
Original certificates and marksheets should not be submitted alcngw th the application but should be 
brought if an when called for s e lection process. Attested copies of cerircates regarding age, educational 
qualitications. eperience5 and castes etc. should, however, be subm tied alongwith the applications. 
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NATIONAL RESEARCI I CEN1'RE ON MITLIIIN 
)[ 	()1(][ OF A(Rl('tLl URAL lESEA1Cll 

.JliARNAIANt, MED/jI'l1I;l;' 
797 I H6. 

iii July 2006' 
No.NRCM ( G) I 34(Part —1) 05/ 11 	

Date 

On the rccommendti0n of the Selection Conimittee. the l)ireclor, NRC on Mithun. Jharnapan, 

Nagaland is pleased to oflr a temporary post ot' Office S111dt.cuII1ACc0trt1t in the pay scale of 

Rs.550O-17-90O/ per month with admissible allowances to Shri . l)ipal Meitci on the following 

terms and conditionS :- 

At the time ofjorniilg the post, he/she should submit a declaration of marital status. 

On appoimitiiient, he/she will be re(Juired to take an oath of allegiance to the Constitution of 

hidian or make solemn aiTh !lation to the cflct as in the form enclosed. 

11elshe has to produce documents in original for proof of his/her age. 

He/she has to submit a Certificate issued by the Asstt. Civil 
Surgeon of Govt. Hospital 

declaring him! her medically fit to join the post. ExpenditirC if any will be reimbursed. 

On a)Ointnier1t he/she vill draw pay at the initial stage of the scale together with such 

allowances as are admissible to the employCeS of coesponding status/ grade under 1CAR. 

. The post is 11011goverflme11tat but helshe will be placed under the 
"DEFl N El) 

CONTRII3UIOR\ PESlON SChEME' 
as per Central Governmelll Rules niutatis-mutandis 

applicable in IC AR from time to time. 

7. I Ic/she wilt be posted tr the present in the l<rishi Vigyan 
l'endra, l'orba village of l'hek 

District under (lie l)irectOr of RC on MthunJ li.ariiapafli. 1 however, he/she will be liable to 

be transferred any where in India. 

S. He/she will also be on probation for 2 (t\\o) years tioni the date of his joining the post which 
may be extended at the discretion ot the competent aulioritv. Failure to complete the 
probationiarY period to the satisfaction of the conipetent authority will render him/her liable to be 

discharcd lionii service 

9. I his/her appoiimtiiielt n'a'. be tcriiiinated 	
itlnout assictrilig anY ic.aSonS by one iuoiih's notice on 

either side under Rule 5 of the ('CS (T.S.) Rules. I %3 as applicable (Mutatis - Mutandis) to the 
employees of the Council During the probation. however the appointing authority may terminate 

the service of Sb ri Iii. l)ipal M eilei without p1 ion 11011CC and without the payment of salary in 

lieu thereof. 
Contd. ........ l'age 2 

NVI  

y 
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Oth c ditions 	 by-thc-relevaflt rules and orders whichayOe 
er  

issued from time totime by the ICAR. 

The appointment is provisional and is subject to the caste/tribe certificate (f applicable,) being 

verified through the proper channels and if the verification reveals that the claim to belong to 

SC, ST as the cases may be, if found false, the service will be terminated forthwith without 

assigning any fi.irther reasons and without prejudice to such further action as may be taken under 
the provision of the LP.C..for production of false certificates. 

12The apointment is provisional and is subject to the community ceflificate(f(q))liCahle 	being 

verified through the proper channels if the verification reveals that the claim of the candidate to 
belong to (OBC) Other Backvard classes or not to belong to creamy layer is false, his/her 
services will be terminated forthwith without assigning any further reasons and without 
prejudice to such further action as may be taken under the provision of the I.P.C. for production 

of false certificates 

The appointment is on provisional basis till his/her Character and Antecedents verification reporl 
is received. In case the Character and Antecedent verification report is not found in order, his/het 
services shall be terminated forthwith. Character and Antecedent Verification form is enclosed 
which may be filled up and submitted to the undersigned at the time ofjoining. 

in case the post is acceptable to Shri Th. Dipal Meitei on the terms and conditions nientionec 
above, he/she should intimate his/her acceptance and report for duty to the KVK I/C Porba undei 
intimation to the Director, NRC on Mithun iharnapani within 30 days from the date of reccip 
of this memorandum failing which the offer shall automatically stand cancelled. 

(B.PRAKA LI) 
Asst. Adnin. Officer i/c 

To 
Shri Th. Dipal Meitei 
NRC on Mithun ( ICAR ), Jhanapani 
P.O. Medzipherna - 797106, Nagaland 

No.NRCM (G ) 134(Part —1)05/ 

Copy for in formation to :- 

KVK I/C ,Porba Village of Phck district. 
The Finance & Accounts Officer, NRC on Mithun, iharnapani 
Store i/c NRC on Mithun, iharnapani. 
Guard file. 

/ 	..  

Date: 3i .thiuly 2006 

1 

(B.I'RAKASH) 
Asst, Adnin. Officer i/c 

I .  

/ 

I 
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(Typed Copy) 

Dated - 01/08/2006. 

To, 

The Director, 

NRC—M, 

Jharnapari 

Subject:- Joining Report - reg. 

Sir, 

FEB? 

iM Bnch 

In reference to your letter No. NRCM(G)134(Part-I)05/4592 dated 

31/07/2006, I am hereby submitting my joining report w.e.f. today i.c. 0 1/08/2006 (FN) 

for the post of Office Supdt.-cum-Accountant. I am also enclosing herewith the medical 

fitness certificate in original. 

This is submitted for favour of your necessary action please. 

Thanking you. 

Yours faithfully, 

Enclose:- A/A 
(Th. Dipal Meitei) 

NRC-M 

'P 
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Nationat Research Centre on Mithun (I.C.A.R.) 
Jharnapani, Medziphema, Nagaland - 797 106 	 ° hi 

JCAfl Phone : (03862)-2473271247341 
Fax 03862-24734 1 

No.NRCM(R)9/89(V6l V)041 	
Date: 07.09.07 

To 	The DirLctors/ Project Directors! NRCs/ ZCUs of all IC kR lnstittes 	
r) 

Sub 	FiIlin up of post of Assist i&It on pei niaiieiit absoi ptlon at NRC on Mdhun, 

Jharnapani. 	 . 

Sir/Madam, 	 . 	 •1. 
It is proposed to fill up one post or Assistant at NRC on Mithun, ihamapani, 

Nagaland on permanent absorption from among the eligible employees of ICAR  

Institutes as per the details given below:- 

Name of the 	No. of 	Scale of pay 	- 	 Eligibility 	 . 

No 	post 	pOSt 

Assistant 	 01 	Rs.5500-175-9000 	Holding analogous position/post in ICAR 	 . .. 
1.  

vstcn1 or Sr.Clerk rendering 5 yeats of 

regular service in the pay scale of Rs. 4000-

100-6000 atiCARinstitutes. 

It is requested that the vacancy may kindly be circulated among the elib1e and 

desirous employees and necessaly particulars of such candidates who can be immediately ;* .t 

	

relieved from the post be forwarded through proper channel in the enclosed Proforma 	 :4 

	

(overleaf) along with the photocopies of their CR dossiers for the last five years in case of 	 . 

Sr. Clerk and last one year in case of employees holding analogous position/post to this 

office not later than Sth Oct., 2007. A certificate to the effect that no vigilance! 

	

disciplinary case is pending or being coneniplated against the candidate(s) may kindly be 	. 

furnished along with the particulars. 

• 	Incomplete application(s) or those received afler the prescribed date and without 

CR dossiers/ vigilance clearance certificate shall not be considered 

Yours faithfully,  

S  s P Sz iP 
Asstt. Admn. Officer 

H 	
. ::... 
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LD. 

cfcrence to a circuIa made by this office de letter No. NRCM (R)9/89(VOI V)04 dated 
•.. 

7 9 2007 on the subje cited abe' c the nominated committee b the Competent Authofl hold a 

meeting and the foUo'ng 	present - FtntrtsI A4 i4 

1 I 	Dr. K.K. Baruah , Pri. Scientist 	- as Chamulan 

Dr. K.C. Das, Sr. Scientist 	- as Member 

Dr. Kczhavitljo Vclprii 	 - as Member (SCIST) 

Mr. S.K. )in, Admn: Officer 	
- as Member (expcfl) 

Mr. S.P.S. Negi, Assu: Adma: Officer - as Member Secretaty 

The apptcatiOflS received are as per the dctads given bclow:- 

16 FF 

Guvthfl B 

S.No. 	Name of the Candidate 	desi nation 	Place of ostino 	- 

ri Tb. Dipal Meitci 	Sut.-um 	N.R.C.On Mithun, Tharnapafli, 

 Nagaland 

2. 	Shn D.Run Babu H dcrabad. 

The committee thoroughly examined the appticatioflS so received through proper channel 
from the concerned institutes of the ICAR and ta.kin8 into 

considerations the recruitment 

mies of ICAR, the eligibilitY mentioned in the adveiSement issued by NRC. on Mithun 

and the grading of ACR'S for the appointmefltJse t0n of the said post. Shri Th. Dipal 
er KVK of th 

Meitei, Supdt_Cm ccountant, presently working und
e N.R.0 on Mithun in 

the similar (analogous) grade. having compl€[ede year service in the regular capactY, 
stated to have vety good knowledge in the filed of. accountS as per the remarks refleed 

ins ACR and to the fact that he his also di scharging the duties 0fA&FAO in the absencc 

of regular Finance Officer at N.R.C. on Mithuft Jharnapani, apart from his regular duties 
of KV1 found mc's suitable for the post of Assistant. 

The committee, therefore, recommends the selection of Shri Th. Dipal Meitei, 
Supdt-CUm 

Accountant to the post of Assistant in the pay scale of Rs.55007590
00/. 

for .approvavorders, 
Submitted to the Director, N.R.0 on Mithun , the Competent Authority,  

j 

	

please. 	 - -r  

Xr INA 

• 	 (S. 	md 	 PS 

Member 	
'>Member 	 Member 	

Member Secretary 9,  k . 
(K K. Baruah) 

Chairman 

n 
\/ 
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NATIONAL RESEARCH CENTRE ON MITIIUN 
ICAR, JILARNAPANI, M EDZIPIIEMA, 

NAGALAND,797 106 
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F.No: NRCM (R) 3188 Vol-IV/2004( 	
? Dated:-29 th  Nov., 2007 

ORDER 

On the recommendations of D.P.C.c 	SelectiOn Committee, the Director, NRC 

on Mithun, is pleased to offer the post of Assistant in the pay scale of 5500-175- 9000/- 

to Shri Tb. Dipal Mcitci. Su pd t-cu in -Accountant of KV.K undcr N.R.C. on Mitbun on the 

lot lowing tcrms and conditions;- 

I. Presently his placc ol posting will be at N.R.0 on Mthun. Jhariiapani. However he is 

liable to serve any whcrc in India 
2, I Ic will be on. probation for a period of two years from the date of joining which 

can be extended on the discretion of the Competent Authority. 
3. F..cation of pay etc. shall be regulated in accordance with the provision under FR. 

If the offer for the post of Assistant in NRC on Mithun is acceptable to Shri Th. 
Dip:I Meitet. Supdt. (KVK) he is advised to submit is acceptance, in writing, within 
two days from the date of receipt of this order and report for duty on or before 05th 
Novetueber, 2007, positively, failing which the order shall stand automatically 

cancel1 ccl 

(S.t'.S. Negi 
Asstt:-Admlms(ra(iVC Officer 

Sli ri Tb. t)ipal Meitci, 
Siipdl - c i -A count an t 
KVK NR(:M on Mithuii. 
.1 liarnap:Ini. Nagaland. 

( O)V ti 

I Incharge, Krishi Vigyan Kendra of NRC on Mithun, I'orba, Dist. Phek, for 

kind informanori 
2 P/ ofShri .h Dipal Meitci, Supdt:_cum-Accou11(aflt. KVK. NRCM 

F 
	on 

Mithun, Jlianiapaiii, Nagalatid 

. 	(juard tile, 

A Negi 
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• p.Nc. 	2-4- 6)/83LCDN 	Dtd the 23 	November, 	1994. . 

- 	
•,. 	?" TO 

11 th 	Directors/Proj oct DirectorS of IC.R Institutes/ 

1 D1reCt0rate5/RCS. ;. 

'. -. Subj ect: Crant of temporary status an 	regulCrisation of 	. •': 

• 	 casual workers -r,00pticr. of scheme formulated by .. 

- Delartnit.flt of Pers:rn1 	& Tr1ning - rdg 	- 

•i_ 	M 
Sir,  

- ---- 	The queStin of adoption of the scheme issued by the 	
/ 

- 
GOVerI't of Indie, Ministry of Personnel, 	P.C. and penSionS 

• De.ararJt of. persone1 & Trainirç 	vice their O.M.Nc.j. 
5lO1./2/9O-S.€t.(C) 	dat2d the 10th Sten.ber, 	1993 on the subject 

• ment±:.:- n ccl abo;e have beer under cnsideratiofl in the 	uncil 

for some time. 	it has no; been decided with the approval of the 

- 
competent authority to art this scheme in repE3t of the - 

casual w orkers eneeced by the IcR InStitUtCS w.e.f. 	1.9.93 
of the Scheme is enclosed herewith for jnformati.on/ p-v 

• cuic"cflce anc. necessary 	-ctiLfl. 

Th 	crant of tcmrorary status to the casual labours may 	- 

b 	reoul. ted strictly iti ecrorc..-afle 	'.-.ith this s/heme anc 	it 

may bL ensured that the tc-mporary 
caS ual labourers who are elicible in accc,rdafle with these 	. 

cu1eliO5. 	Th 	additional financial liability on this acoUDt 
. 

is to be met from within the existing bua.etery pViS±Ofl 	 .. 

..T 
of the respective institutes 	no additional fundz for the •. 
pUS' 	will be provided. - 

- 	 In case of any doubt recardinc 	the eligibility bf the - 	.2 

casual labours f.:r crent of temporary Status in accor&lnCC with 
the scheme a reference may he made to the conernd SMD at . 	•. 

th 	headquarter for final orders. .. 

cpy to:-. 

• 	i1l r.).E.C-.5, ICR./1 
_•• DoutSecretry(h) 
3. UnC.cr  Scrctary (D) 

Unc.er Secretary(J) 
Por.IV Section, 10.2 

". Euc.cet Section. 

)i ra 
3. 
5 . 

7. 
9. 

your3 faithfully, 

(I( 0 K. 	- jpiI) 
D?UTY SECRE1IY 

ctor( Finance) 
.Dejut 1_Sec rry( i'.-P) 
Under sccrotary(N) 
k-.11 I.. Sections, ICR. 

serticfl, ICiR 

'I. 

ry for infrmatian 	P. 35. to D.0 
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NO.51016/2/90_EStt(C) 	Tr 
Government of India 	 •• 

Ministry of. personnel, P.C. & pensionS 
DeparUnent of personnel & Training 

Ne? Delhi, the 10th Sept., 1993. 

OFFICE 1PNDUM 

subject: Grant of temporary status and reg 	J. ularisetOfl of 

casual Workers 	formulation àf a scheme in 
pursuance of the CLT, principal Bench, New Delhi, 
judgertieflt dated 16th Feb., 1990 in the case 
of Shri Raj IKamal & Others VS. UOI. 

ii 
	

S 

The guidelines in the matter of reCrUiTheflt Of persons 
on daily w.ae basis in Central Government offices were issued 
vide this Department's o.r.lO.49O14/2/86Estt(C) dated 7.6.6i. 
The policy has further been revieed in the light of the 
judgerr:eflt of th CT, principal Bench, Iew Delhi deliverCC on 
16.2.0 in the .wtit petition filed by Shri iaj Kamal and 
others VS union of India nd it has been decided that \:hlle the 
existing cuidelineS contained in o.k. dated 7.6.88- may 	•- - 

continue to be followed, the grant of temperary status to the 
casual employees, who are presently employed and have rendered 
one year of cor.nuc'uS service in Central Goveinmeflt officea  

other than Department of TelecOmi posts and Railways may be 
regulated by the scheme as appended, 

2. 	Ministry of 'inance etc. are requested to bring the.SChCmE 
to the notice of appointing authorities under their 
administrative control and ensure that recruitment of casual 
employeS is done in accordance with the guidelines contained 
in o.:. dated 7.6.88. cases of neolicenCe should 	be 
viewec seriously and brouoht to the notice of appropriate 
authorities for takinc prompt anc. suitable action. 

(Y.c-. pANDE) 
DIR EC TOP. 
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PPDIX 1 
eparent of Personnel & Training, C..Sual 	b 2 	 atus 	oürers 

. 	. 	rantofTem 	St 	and R2qu1arisatj 

This Sdiernp sh1l be called "Casual 3bourers (Grant of .Tmporay Status and R . gularisatjon) Sche of Government of India, 1993'1 	. 	. 

This sche will come into force w.e.f. 1.9.1993. 

This Scheme is aPplicable to casual labourers in emploent of the 	
of Government of India and their attached and S

ubornate Offices, on the date of issue of these orders. 	
t It Shall not be app1icab1 to casual w6rkers 

in Railways Deparpnt of Telecommunication and Deparnt of 
Posts who already have their own schemes. 

4. ysttus 

I) Temporary Status wculd be conferred on all casual 
labourers who are in emplocnt on the date of 

ISSUC of this 	andw 	have rendered a cOninu0us SCje of t least one year, which means that they must have been enoacd for a period of at least 240 
(.lays (206 days ir: the ci-se of offices observin g  5 ca's week) 

i) such confeent of temporary status would be without reference to th 
Creation/avaIlability of regular Croup 'ti' posts. 

Confeent of t€morary 5 tatus on a casual labourer 
would not involve any change in his duties and re5ponsjbjljtj5 	

The engagement will be on daily 
rates of pay on need basis• He may be deployed 
anYwhere within the redrui tment unit/territorial. 
circle on the basis of availability of work. 

•-.uc h-C ua l labou re rs-i1 re tempo 
Ia ry 5 tatus will not however, he brought on to the permanent  GStablisent unless they rop 	through reoular selection process for Croup !DS poSts. 

S. 	
Temporary Status would entitle the casual labourers to the following benefjts:_ 

I) 	
Jages at daily rates with reference 
the pay SC 	 to the minimum of O1C for a ccrrespondino regular Croup D' 
official IflCludin 	, 	and CCL. 

S. 	_____ 	•. - ,tS 
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Bane its of increments at th 	same rte ps eplicable to :- - a Group B em;;love 	'oul.d ba thken into 	for calculafin pro-tath 1.:egs for every one year of Sei-ice Subject to perfcrncc of dut' for atleest 24O days 	(206 days in aciministrj, offic3s observ.jn c  5 	ys week) 	in th 	year from the date of cQnfeit o temorary st;tus. 	 f  

Leave entitlement fill be on a pro-rata basis at the 
rate of one day for every 10 days of work, 	csua1 other kind of 	Qcept m 	

or any 
aternity leave, will not be admissible 	They will als 	be allowed to oarry forward the leao 	t  v 	their credit on their reou1eristjon They WIll not he entit1e 	to the benefits of encashet of on ternhjnatic.n 

of service for any reason or on their quitting scrvic e.  
' 

iv) 1'atejt\, 
 leave to lady casual labourers as admissible to reaular Croup D employees will b 	Cllowec3. 	- 

50% of the 5 ervice rcnc-rad under Temporary Status would be crun 	for the purpose of ratirament banefjts after tneir 

 ft&t rendering three veers' COntinuous Service after 
cnnt Of try Status, the casual labourers would be treated Or par with tmpora-\7 Croup B ernploys 
for the pu:.ose of Ccntrjbutjr 

to the Ceneral provident Fun, ar(: 	wjuld also furtner be elig 	for 
- the griit of FStivaI Jdvance/lood I-dvnce on the same condjtjos FS 

arLappliccble to temr'ora-ry Croup D em5loyees, provided 
they furnish twosuretjes from penarient c:ovt. 	Servants of their Deparent. 

Until they are regulerised, they would be entitled to 
Ad-hoc bonus ::nly at the rates as applicable to casual 
labourers. - 	 - 

\16. 	
No benefits other than those Specified above will, be admissible to casual labourers with temporary Status. 	However, ' if any additional benefits are admissible to casual workers working in Industrial astab1jsents In - 

 
VICW of provisions of

Dispute act, t h'y shall continue to be admissible to such casual labourers. - 	 - 

Despite confeent of ternpory Status, 	the services of a casual labourers '. 
may be despensed with by givino a notice of one month in writings 	A casual labourer with te can 	 mporary Status also quit 	ervice by Civinç a written notice of one month. 

The wages for the notice perioc9 will be -ayable only for the 
days on which suco casj1 	-orker is encac 	on work. 

Contd...3/_T 
 

- _J - 



LI 

- 	 - 
A------  ---.-- - 	- 

3: 
B'nch 

Procec'urpfrli 	up f crur 

i 	TWO out of ever\' thr.  
J 	

-. -. 	 • ' 	L 

cadres in resptjve offices -'here the casual 
labourers hva- benwoxkinc would be- - fill ad up-  - 

extent recruithnt rules and in accord1ance 
with the inStructjcns issued by D rient of 
Pers.::nnel & Training f tom amongst casual Workers 
with temperary status. HOwevr, regu1r Grout -  D' 
staff renc.cred surplus for any reason will have 
prior claim for absorption against existino/f u t iro  VaCanCieS 	In c-se of illiterate casual labourers 
or tho'e who fail to fulfil the mini -mum qualifictj-  prescribed for post, recularisation will be conSjrec1 
Only acainSt those posts in respect of which literacy 
or h-ck of minimum qualification will not be €1- requisite quelifjcai0 	They would be allr)we(l age 
rela<atiQn equivin to the period for which they 
have worked Cont±fluOUSl\; as casual labourer. 

On regularjsatjor of casual worker with temporary Status, 
no SUbstitut in his p1ac will be aDçointd as he was not. 
holding any post. Violation of this Should be viwed very 
Seriously and attention of the appropriate authorities Shouli: 
bo drawn to such cases for Suib1e disciplinary action ndlainst 
the officers violtjnc: thcs inStructions 

In future, the guidelines as cc-n1- 	in this Dearont's O.M. dated 7.6.88 should be followed Strictly in 
 - the matter of engaocment of casual emcicyees in Central 

Government Offices. 

Deparent of Personnel & Traininç will have the power 
to make emenmnts or relax any of the provisions in the 
scheme that may be considered necessary from time to time. 
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